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IN. THE SUPREME COURT OF INDIA

[ORDER XXXVIII RULE (1)]

CIVIL ORIGINAL JURISDICTION
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(UNDER ARTICLE 32 OF THE CONSTITUTION OF INDIA)
WRIT PETITION (CIVIL) NO.  OF 2020

IN THE MATTER OF:
YASH DUBEY - ..PETITIONER.

L T T TR e T R T AT

VERSUS
UNION OFINDIA&ORS. . ..CONTESTING RESPONDENTS

WITH

I.A.No. OF 2020
Application for interim relief; and

IA. Ne. -OF 2020:
Application seeking listing due to extreme urgency; and. :
| LA No. OF 2020
Application seeking exemption from filing requisite court

fees; and
L.A.No. OF 2020

Application seeking exemption from filing original affidavit

b e e e e e T A T i T T RN T T

T T T A R e e W o e
e e e e o e S L B M R R R e

T i iyt

i O AV A T T P T T T Pt

and Vakalatnama/ notarised

PAPER BOOK
[KINDLY SEE INSIDE FOR THE INDEX] |
' ADVOCATE FOR THE PETITIONER: RAJ KAMAL
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10/ APPENDIX
'Article 21 of the|

-l .+ | Constitution of India

11| ANNEXURE P-1:
A copy of news articles ?)?) \

stating details about |
Colleges . and |

University campus

turned into quarantine

centres. . l

12| ANNXEURE P-2:
A copy of the Mg
7' notification dated |
06.07.2020 issued by

MHA.

13 ..AN.NXEURE P-3: . b\ V)’U\F-H

A copy of the Revised
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UGC Guidelines dated

06.07.2020

" ANNXEURE P-4+

A copy of the letter

{dated 08.07.2020

| issued by the

Secretary UGC.

Ug-S5”

15

ANNXEURE P-5:

|A copy of the letter

dated 07.07.2020 |
{ issued by the-

Government of

Maharashtra to the

‘Ministry of HRD|

(Respondent No. 3,

herein).
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ANNXEURE P-6:
A copy letter dated

09.07.2020 issued by

the Departfnent of_.

Higher Education and

Schaol | Education
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A copy of news artfcles
‘stating details about]
| letter written by the.
Government of Qdisha
‘to the HRD Ministry |
regarding request to.
allow them to adhere
‘_'to their decision of_'
cancelling the

University exams.

18| ANNXEURE P-8:

A copy of the Letter égﬁ:}j
Petition dated -
110.07.2020 filed.

before this Hon’ble
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ANNXEURE P-9:

| & copy of Press

Release dated
11.07.2020 regarding
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ANNXEURE P-10;

| 11.07.2020 issued by

the Punjab Higher

" Education anisper- to |

the Hon'’ble Prime
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| year/semester
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universities, both for |
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A copy of news articles

'Now’ dated

20.06.2020

‘published by “Times'|
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'ANNXEURE P-13:
A copy of the news

article of Times of

“To

"India, dated |
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A
IN THE SUPREME COURT OF INDIA |
[ORDER XXXVIIl RULE (1)] f
CIVIL ORIGINAL JURISDICTION
(UNDER ARTICLE 32 OF THE CONSTITUTION OF INDIA)
WRIT PETITION (CIVIL) NO. OF 2020
IN THE MATTER OF:
YASH DUBEY S ..PETITIONER
VERSUS |
UNION OF INDIA & ORS. ..CONTESTING RESPONDENTS
OFFICE REPORT ON LIMITATION

1. This Writ Petition is being filed with a delay
| condonation application seeking condonation of ___
days delay.in filing the instant petition against the
impugned final judgment and order.

2. Thereis délay of ____ days in re-filing the petition and
petition for condonation of NA dayé delay in refilling

has been fiied.;

BRANCH OFFICER
! ;;
New Delhi E

~ Dated: 20.07.2020
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PROFORMA FOR FIRST LISTING

‘The case pertains to: ~ SECTION: PIL B
o Ce-ntra_ll Act i 1| Constitution of India
ii. Section ' : | Article 21.
|73 | Central Rule | TINa r
iv. |Rule Ino(s). | . N.A E
v. |StateAct - | 1
~ |vi. |Section e - .
Vil | State Rule [NA -
Viii | Rule No(s) :|N.A
lix. |Dateof Impugned Interim 1| NA - | i
order ‘
X. Date of Impugned final ‘
| order/decree
5 xi. | Name of the High Court ;
: xii. Names df ]uages -
i | :Xiii Name of the T TNA -
s . Tribunal/Authority
; 1. | | Nature of matter , : | Writ Petiti‘oﬁ.[CiVil) | f
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Petitioner

Yash Dubey

| E~mail ID

: | yashdubey1502@gm

ail.com

Mobile phone number

+91-8225996763

[Respondentnod

:|-Union of Indla-

E-mail [D

N.A.

Mobile;phone number

N.A.

‘Main category classification

: | Writ Petition under

Article 32 of the

Constitution of India

b)

Sub classification

-1 0812; Others

Not to be listed before

NA. .

Similar/pending matter

No-similar matter

CRIMINAL MATTER

:..N/A‘?

‘Whether accused/convict has

surrendered

(b) |FIR No.& Date - -
o) Police station
(d) | Sentence awarded

Sentence Undergone

LAND ACQUISITION MATTERS | :

N.A
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a) | Date of section 4 notification N.A
(b) | Date of section 6 notification N.A
£ |Dateofsection 17 .naﬁfiﬁaﬂqn L NA
TAX MATTERS N.A
SPECIAL CATEGORY (INA
a) -Semior-citizen c I NLA -
(5) | SC/ST - NA
¢) { Woman/child N.A o
[d) |[Disabled . [ N.A
€ | Legal Aid Case N.A -
1) |Incustody - N.A
| Vehicle nutiber (in case of [NA

‘Motor Accident Claim matters)

(Advocate for the Petitioner)

Advocate on Record

Supreme Court of India
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SYNOPSIS

The present writ petition has been filed by the Petitioner, Yash Dubey,

who is a final year law student of the Career College of Law,
Barkatullah University, Bhopal {M.P.) and the Petitioner No. 2 which
is an association of public spirited, young'and vigilant law students
and lawyers, across the country, regis'tgred uﬁder -Society

Registration Act, 1860 bearing registration no. 2_—4}/201'3-2014 and

‘have .Registered Office at: 2nd Floor, Savitri City Center, Jail Road

Chauraha, Haldwani, District- Nainital, Uttarak_han‘d‘ ~and

correspondence address at, B-3, LGF, Jangpura Extension, New Delhi- i

1
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110014. Law students from around 126 institution/colleges across

the country are part of Petitioner No. 2’s society. The Petitioner No. 2

3

has one student representative from each institution/college. The

Petitioner No. 2 has worked fo,r_.th'e welfare and skill enhancement of

the students and young lawyers. Even during the lockdown,
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Petitioner No. 2 has not failed in taking steps for augmentation of
knowledge of the young law students and lawyers across the country.
That the Petitioner No. 2, even in these testing days, organised a 10

. days virtual school on Mediation, which was joined by around 190

students from law schools across the country. Petitioner No. 1 is also

the circle head of Madhya Pradesh (Student Wing) of the Youth Bar

" Association of India (“YBAI") is filing the present writ petition under
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Article 32 bf‘ the Coﬁétifﬁtién— of India to bring to the notice of this
Hon'ble Cour_t the grave and serious problems faced by thousands of
students across the country in vie‘w of the notification dated
06.07.2020 (“MHA Notification”) issued by the Mihistry df Home
Affairs [‘MHA’) providing for the compulsory conduct of final term
examination by Universities and Institutions and the Revised
Guidelines- on: Examination and Academic Calendar for the
Universities issued by the University Grant Commission (“UGC™) on
06.07.2020 (“Revised UGC Guidelines”), inter alia seeking issuance
of a writ of Mandamus, or any appropriate writ, order or direction to
the Union of Indfa through the Ministry of Home Affairs V(Réspon_dent
No. 1, herein) and to the University Grant Corﬁmission (R_ésandent

No. 2, herein]}, di-recﬁng- as u‘nder:; |
a. to provi&e for alternative mode of assessment of the final
year students, in wake of -Corona Virus 'd‘i’seaéé' -gutbreak

(‘COVID-19");

b. to direct the Respondent No. 2 to call upon the universities to
submit a §ét of paraiiéters for évaluation of the students on
the basis of the past performance of the student;

c. to promote the students on the basis of the performance in

the previous semesters by taking an aggregate score for all
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the semesters.and extrapolating them to.calculate the marks.

Yoo e n

ot
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for the final semester;

Ot

d. to quash the notification dated 06.07.2020 issued by MHA

T

et

(Respondent No. 1, herein) and. subsequently the Revised

T T R
O X i)

UGC Guidelines dated 06.07.2020.
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e e

It is most respectfully submitted that the Petitioner by way of the

1 S S e e

present petition seeks intervention of this Hon’ble Court for
protection of his life and thousands of ot:her students, whose basic
Right to Health, which is an inseparable part of Right to Life
ensl‘lrined.under Article 21 of the Constitution of India, is violated, in.
view of the arbitrary Revised UGC Guidelines and MHA notification,

providing for compulsory conduct of examination.

It is most respectfully submitted that looking at the criticality and

T T T T T T

g B N gl

grave urgency of the situation, the Petitioner on 10.07.2020, wrote a

e

Letter Petition to this Hon'ble Court seeking suo-moto cognizance of

e

this.Hon'ble Court and further requesting this Hon'ble Court to keep

s

the Revised UGC Guidelines and the MHA Notification dated

CoeP ot Aot STl e St

09.07.2020, in abeyance, until the COVID induced situation

T

normalises. Since, the Petitioner has not yet received any reply on his

T T A
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letter petition, he is constrained to file the present writ petition,
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It- is further m’os-t‘-fespectfully submitted that the é_onduct of
examination (either_ online/offline/blended) in the pr.'e‘}ailing
unprécedented circumstances of health emergency will expose the
examinees to a great risk and will amount to flagrant viplation of
basic prm(:lple of right to health which is an important facet of right
to life as observed by this Hon ble Court in the matter of Devika

Biswas v. Union of India, (2016) 10 SCC 726.

It is most respectfully submitted that the Revised UGC Guidelines are

being issued at the time when the entire country is-at huge risk of

being exposed to the virus and when there is an exponential growth

in the total number of cases in the country which has already crossed

the tally of 10.38lakh and when the country has reached the stage of

community spread. The Indian Medical Association (IMA) on
18.07.2020 inter éh’a stated that ... “this is now an expanential growth.
'Ever.y day the number of cases is increasing by more than around
30,000. This is i‘gally a bad situation for the coun by. There are so many
factors connected with it but overall this is now spreading to rural

areas. This is a bad sign. It now shows a community spread.”

It is most respectfully submitted that the compulsory conduct of the

examination at this stage will severely affect the health of the

students and will expose them to huge risk. It is further most
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respectfully submitted that it is a settled position of law that right to
life must saﬁsfy tﬁe; test of rea_éonable, just and fair procedure. This
Hon'’ble Court in plethora of judgements have held in clear and
categorical terms that any restriction on the right to life must be b} a
procedure prescribed by "law" and such “law" must be reasonable,
fair and just. It cannot.be afbitrary, whimsical or fanciful. The MHA

Notification and the Revised UGC Guidelines are not only arbitrary
but have been issued as an afterthought in complete disregard to the

life, safety and health of the students.

It is further submitted that amid nationwide demand to scrap final
year university exams due to the rising number of coronavirus cases,
the .Yuva Sena, which is the .youth wing of the political party Shiv
Sena, on 18.07.2020 filed a similar writ petition before this Hon’ble
Court, challenging the decision of the'University Grants Commission

(UGC) to conduct final year exams.
LIST OF DATES AND EVENTS
24.03.2020 . Owing to COVID-19 pandemic, complete

lockdown was imposed in the country for a

period-of 21 days.
15.04.2020 MHA extended the lockdown till 03.05.2020.
- 29.04.2020 ~ UGC issued ,Guidelinesr on Examination and

A AL A A

O i e G T
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RSN,

SN

xS



01.05.2020

17.05.2020

01.06:2020

23.06.2020

ACa-demic Calendar for the Universities in ﬁew
of_ COVID-19 Pandemic and subsequent
lockdown, providing that the terminal
sen;ester(s;]/ ﬁna}l year examinations may be
conducted between 01.07.2020 to 15.07.2020.

MHA further extended the lockdown until

17.05.2020.

MHA- further éxtended the lockdown until
31.05.2020.

In wake of the rising curve in the CQVID-19
cases, the Government of Maharashtra
announced promotion‘of final year students on
the basis of aggregate marks. S |

In View of the increasing ﬁuir;b_ei' of ‘cases, the
Government of Madhya Préd,esf;- announced
general promotion for all university '_..an‘d college
students. For final year students.‘éf under
graduate and post—gradliate courses, the
Government -of Madhya Pradesh announceﬁ
that they will be deemed to have graduated on

the basis of the highest score obtdified in
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previous exams.

04.07.2020 In view of the increasing number of cases in
Punjab, the Government of Punjab announced
cancellation of college and university exams. I

05.07.2020 . -. .In view of the increasing number of cases in
Rajastha‘n, the Governmient of Rajasthan
announced cancellation of under graduate and
post-graduate examination.

06.07.2020 MHA permitted the conduct of examination by

Universities and Institutions. The MHA in the

T L A R = e,

T T T T

said notification has notified that the final term
examinations are te be compulsorily conducted
as per the Revised UGC Guidelines and as per
the Standard Operating Procedure (SOP)
approved by the Unidn. M.inistry of Health and
Famﬂy Welfare. | |

06.07.2020 The Revised UGC Guidelin_é_s wéré issued,
wherein it provided for condﬁgtidn. of ‘terfninal
semester/final year examinatién by the _énd Qf'

September 2020, in offline - (pen &

paper)/online/ blended {online + offline) mode

e

SRE
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07.07.2020

09.07.2020

09.07.2020

following the prescribed protocols éﬁidelines
related to COVID-19 pandemic. |

In view of the increasing number of";ages, the
Government of Maharashtra wrote a letter to

the HRD Ministry regarding the revised UGC

guidelines on University exams and had argued

that the UGC guidelines on exams and academic

- calendar should be “advisory” not “mandatory”.

They also said that they had already decided to
cance] the final year university exams in view of
the COIVID-19 pandemic.

In view of the increasing number of cases, the

Principal Secretary of Department of Higher

Education and School Education Department,
Government of West Bengal wrote a letter to
the Respondent No. 3 to re-examine the
guideline providing fdr the compulsory conduct
of examination by end of September in the
intérest of the physical/mental well-being of

students.

In view of the increasing number of cases, the
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10.07.2020

10.07.2020

ARSI L
7
Government of Odisha wrote a letter to
Respondent No. 3 regarding the revised UGC
guidelines on University exams and had
requested to allow them to adhere to their
decision of cancelling the University exams.
The Petitioner wrote a Letter Petition seeking
suo-moto cognizance of this Hon'ble Court and
further requesting this Hon’ble Court to keep
the Revised UGC Guidelines and the MHA
Notification dated 0_9..07.2020, in abeyance,
until the COVID induced si:tuaj:ion norr_ﬁalises.
In view of the increasing number of c.ases, the
Tamil Nadu Government wrote a letter fo the
HRD Ministry regarding the revised UGC
guidelines on University exams requesting
Central Government to grant “freedom to states
to work out their own assessment mét‘hods,

without compromising on the quality and

“academic credibility”. They said that “they ar._e.

not in a position to conduct college

examinations for the final year/semester
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11.07.2020

11.07.2020

students in Septembef 2020, as several
educational institutions have been converted
into COVID-19. care Centre. It was further stated

in the letter that such a move in the backdrop of

the spread of coronavirus will jeopardise the

future of students facing their final
year/semester e};ams.

Iﬁ view of the increasing number of cases, the
Punjab Higher Education Minister wrote a
letter to the HRD Ministry regarding the revised
UGC guidelines on University exams requesting
him to re-examine the guidelines. He said that
“Con-sidering the Igrge public interest of
successfully contai‘n'ing the  COVID-19
pandemic, allow thé state. government to
implement the decision‘: by not making the
MHRD/UGC guidelines mandatdry- on.the state
government. |

In view of the increasing number of_ cases.,‘thé
Government of Delhi cancelled all upcoming

examinations to be conducted in state

SR A L R O e e LT T T LI RS
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18.07.2020

universities, both for final and interme.‘diate.
year/semester students. State universities have
been asked hy the stafe' governrhent to come up
with “a set of parametérs for evaluratibn on the
basis of the studenté pa:st "performancé_" and
award therh degree. |

The UGC issued a press release inter Ialia-s"tating
that “...out of 945 Universities (as ;jer the‘ list
maintained by UGC till 01-06-2020) the
responses were obtained from 755 Universities
(120 Deemed  Universities, 274  Private

Universities, 40 Central Universities and 321

State' Universities). The information from
remaining Universities is being obtained. Out of

the.755 Universities, 560 Universities have either

conducted the examination or are planning to
conduct. Details are as follows: (i) 194 have
already conducted examination (on-line/off-
line); {(if) 366 are planning to conduct
examination (on-line/off-line/blended mode) fn

August/September In addition, 27 Private
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18.07.2020

19.07.2020

Um’-vé.rsities,' which Wer;e estab!ished_. during
2019-20 to till date, their‘-ﬁrgf batéh is yet‘ to
become eligible for final exanﬁiﬁqtidn..,.” :

It is further submitted that éfnid ‘nationwide

demand to scrap final year university exams

due to the rising number of coronavirus cases,

the Yuva Sena, which is the youth wing of the
political party Shiv Sena, on 18.07.2020 filed a

similar writ petition before this Hon’ble Court,

_challenging the decision of the University

Grants Commission (UGC) to conduct final year

exames.

Hence, the instant Writ Petition.
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IN THE SUPREME COURT OF INDIA
[ORDER XXXVHI RULE (1)]
CIVIL ORIGINAL JURISDICTION

(UNDER ARTICLE 32 QF THE CONSTITUTION OF INDIA}

WRIT PETITION (CIVIL) NO. OF 2020

N THE MATTER OF: | | i
LYASHDUBEY | | E
S/0 MR. SANJAY KUMAR DUBEY F

R/0 HOUSE NO. 304, NEAR WATER HEAD,

TELA JAMALPURA, BHOPAL (M.P.) - 462001

2. YOUTH BAR ASSOCIATION OF INDIA
B-3, JUNGPURA EXTENSION, .
NEW DELHI-110017

.PETITIONERS
VERSUS
1. UNION OF INDIA
THROUGH MINISTRY OF HOME AFFAIRS,
NATIONAL STADIUM INDIA GATE,

NEW DELHI - 110001.

2. UNIVERSITY GRANTS COMMISSION,
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THROUGH ITS SECRETARY HAVING OFFICE AT

BAHADUR SHAH ZAFAR MARG, NEW DELHI-110002

3. MINISTRY OF HUMAN RESQURCE AND DEVELOPMENT, |
THROUGH ITS SECRETARY,
DEPARTMENT OF HIGHER EDUCATION,
122-C, SHASTRI BHAWAN,

NEW DELHI-110001
...... CONTESTING RESPONDENTS

WRIT PETITION UNDER ARTICLE 32 OF THE CONSTITUTION OF
INDIA SEEKING ISSUANCE OF A WRIT IN THE NATURE OF
MANDAMUS, ORDER OR DIRECTION OF SIMILAR NATURE TO
THE RESPONDENTS TO TAKE IMMEDIATE AND EFFECTIVE
ACTIONS TO PROTECT THE LIFE OF THE PETITIONER AND

THOUSANDS OF SIMILARLY PLACED STUDENTS WHOSE BASIC

'RIGHT TO LIFE WHICH INCLUDES RIGHT TO HEALTH IS BEING

VIOLATED IN VIEW OF THE NOTIFICATION DATED 06.07.2020

ISSUED BY THE MINISTRY OF HOME AFFAIRS AND THE REVISED

GUIDELINES DATED 06.07.2020 ISSUED BY THE UNIVERSITY

GRANT COMMISSION INTER ALIA PROVIDING FOR THE

| IC‘OM'PULSORY CONDUCT OF FINAL TERM EXAMINATION AND
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ALSO ISSUE A DIRECTION TO THE RESPONDENTS TO DEVISE AN
ALTERNATIVE MODEL FOR ASSESSMENT OF THE FINAL YEAR

STUDENTS IN WAKE OF CORONA VIRUS DISEASE OUTBREAK

.(.'.CQVID- 19’J.WRMﬂNG.ﬂA¥0£.WITH-MANmND.
To

The Hon'ble Chief Justice of India and

His Companion Judges of fhe Supreme Court of India
The humble petition of the Petitioner above named
MOST RESPECTFULLY SHOWETH; -

1. The pr;esent writ petition, has been filed by the Petitioner Yash
Dubey, who is a final year Iaw student of the Career College of
Law, Barkatullah University, Bhopal (M.P.) and is also the circle
head of Madhya Pradesh (Student Wing) of the Youth Bar
Association of I_ndia (“YBAI") seeking issuance of a writ in the
nature of mandamus, order or direction 6f similar nature to the

respondents to take immediate and effective actions to protect

the life of the petitioner and thousands of similarly placed -

students whose basic right to life which includes right to health is
H being violated in view of the notification dated 06.07.2020 issued

| .
E | by the ministry of home affairs and the reviSed-_-guidelines-dated
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06.07.2020 issued bjz- the uhiversi-ty grant commission inter alia
providing for the compuléory conduct of final term examination
and alse issue a direction to the respondents to d‘évise -an
alternative model for assessment of the fir;al "year -students in
wake of corona virus disease outbreak [’COVID-i9‘) v?rreaking

havoc with mankind.

1 A.That, the Petitioner No. 2 is an association of public spirited,
young and vigilant law students and lawyers, across the country,
registered under Society -Registration Act, 1860 bearing
registration no. 24/2013-2014 and have_ Registered Office at: 2nd
Floor, Savitri _City Cen.tef, ]aﬂ Road Chaﬁraha, Haldwani, District-
Nainital, Uttafakhand and correspondence address at, B-3, LGF,
Jangpura Extension, New Delhi-110014. The petition is being
filed through its National President Student Wing, Mr. Rahul
Kumar; the authority letter has been duly issued in his name on

behalf of the society and 1is annexed alongwith the

across the country are part of Petitioner No. 2’s society. The

Petitioner No. 2 has one student representative from each

L

Cebcuidnh rob s

ir-;—stitutioh/cellege. The Petitioner No. 2 has worked for the
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welfare and skill enhancement of the students and young

et e e

Vakalatnama. Law students from around 126 institution/colleges
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. lawyers. Even during the lockdown, Petitioner No. 2 has not failed
in taking steps for augmentation of knowledge of the young law
students and lawyers across the country. That the Petitioner No.
2, even in fhese testing days; erganised a 10-day virtual school on
Mediation, ‘which was joined by around 190 students from law
schools across the country. |

1 B.That, cause of action for fling the present writ petition arose on

06.07.2020 when the MHA notification dated 06.07.2020 and the

Revised UGC Guidelines dated 06.07.2020 were issued, inter alia

providing for the compulsory conduct of examination of the final i
year students, which will expose the examinees to a great risk £
and will amount to flagrant violation of basic principle of right to ”

health which is an important facet of right to life.

e,

PR eSS A Rt b et

2. The present writ petitidn has been filed by the Petitioners under

Article 32 of the Constitution of India, inter dh’a,s‘eeking Issuance ;!
of a. writ of Mandamus, or any appropriate- writ, order or o ?

* direction to the Union of India through the Ministry of Home

Affairs (Respondent No. 1, herein) and to the Univers“ity' Grant

T A T T ey

Commission-{Respendent No. 2, herein), directing as under:
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a: to provide for alternative mode of assessment of the final

year students, in wake of Corgna Virus disease outbreak
(‘COVID-19);

b. to direct the Respondent No. 2 to call upon the universities
to submit a set of parameters for evaluation of the students

on the basis of students past performance;

c. to-promote the students on the basis of the performance in

the previous semesters by taking an aggregate score for all

the semesters and extrapolating them to calculate the
marks for the final semester; '

d. to quash the notification dated 06.07.2020 issued by MHA
‘(Respondent No. 1, herein) and subsequently the Revised

UGC Guidelines dated 06.07.2020.

3. That the Respondent Nos. 1 to 3 are “State” in terms of Article 12
-of the Constitution of India and as such-are amenable to the Writ

Jurisdiction of this Hon'ble Court.

instant writ petition are being narrated hereinbelow f or-the kind

consideration of this Hon’ble Court:

4. In the above backgrouhd, the factual baékground leading to the .
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iv.
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The World Health Organisation (“WHO”) on 11.03.2020
‘declared COVID-19 as a Pandemic. On 24.03.2020, to combat
the pandemic, the Hon'ble Prime Minister of India a-n‘x_lou-nced
a nationwide lockdown for 21 days, which was further
extended by MHA on 15042020 ll 03.05.2020, on
01.05.2020 till 17.05.2020 and on 17.05.2020 till 31.05.2020.
That on.29.04.2020, UGC issued Guidelines on Examination
and Academic Caleﬁaar for the Universiﬁes in view of COVID-
19 Pandemic and subsequent loclcdbwn;;-prdvidirig ;cha; the
terminal semester(s}/ final year 'exam.in.ati'ons ‘fnay" be
conducted between 01.07.2020 to-15.07.2020: . |

That in orde-rl to meet the urgency, many col]l.e-ge's _-a’nd-
university campus were made quarantine c‘entres.. In th‘is.
regard, a copy of news articles are annexed herewith and

marked as “Annexure P-1" {Page No, 22, to Y.

That, in view of increasing number.of COVID-19 cases, many

states like -Madhya -Pradesh, Rajasthan, Punjab and

Maharashtra, anhounced cancellation of examination for final

year students/self-promotion of the final year-students. |

"That on 06.07.2020, MHA permitted the conduct of

‘examination by Universities and Institutions. The MHA in the
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said notiﬁca;tion notified that the fi-nal-térm examinations are
to be compulsorily conducted as per the Revised UGC
Guidelines and as per the Standard Operating Procedure
(SOP) approved by the Union M—iniétry of Health and Family | ’
Welfare. A copy o-f the notification'.dated 06.07.2020 issued ',=

| by MHA, is annexed herewith and mark'e‘dasl I“Anﬁex_ﬁre P=2”"
(Page No.\ ). | R o
vi. That on 06.07.2020, the Revised UGC Guidelines were iséued,
ﬁvh.erei.n. it provided for .conduction of .te:rm.i..n.a.'l.
semestel;/ﬁnal year examination by the end of September
2020, in offline (pen & paper)/online/ blended (online +
offline) mode following the prescribed protocols guidelines
related to C‘O'VID-19 pandemic. A copy of the Revised
Guidelines dated 06.07.‘2620, is annexed herewith and

marked as “Annexure P-3” (Page No. \/\l}\ro. \4':3 and .a copy

of the letter dated 08.07.2020 issued by the Secretary UGC, is
annexed herewith and marked as “Annexure P-4" (Page No.

vii. That it is trite to note that the Revised UGC Guidelines are in

R R R

flagrant violation of fundamental rights as it fails to take into

S DDA T

f consideration the economic, mental, physical and social
4 plight of the examinees as they will be exposed to a great risk
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and. will undeniably sacrifice. basic principle of integrity by

neglecting equal basis and treatment to all examinees. The
conduct of offline exam will entail students (Wh’o have

already travelled to their hometown) to -m-ig-ra-fe from one

place to anather, in order to attend the examination. This will
also involve risk of staying in shared accommeodation as

various colleges and- hostels have been ceonverted into

é
:
|

quararntine cemntres.

- viil, On 07.07.2020, in view of the increasing number of

e R AL LT

-COVID-19 cases, the Government -of Maharashtra wrote a

letter. to the HRD Mi-nistfy regarding the revised UGC

v
h
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guidelines on University exams and had argued that the UGC
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guidelines on exams and academic calendar should be

“advisory” not “mandatory”. They also said that they had

RN,

already decided to cancel the final year university exams in
view of the COIVID-19 pandemic. A.copy of the letter dated
07.07.2020 issued by the Government of Maharashtra to the

Ministry of HRD (Respondent No. 3, herein) is annexed

herewith and marked as “Annexure P-5" (Page No§6,-£}]. : |
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ix. On 09.07.2020, in view of the increasing number of cases
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COVID-19, the Principal Secretary of Dei)artment of Higher
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Education and School Education Department, Government of
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West Bengal wrote to-the HRD Ministry to re-examine the

Guideline to conduct examination by end of September in the

interest of the physical/mental well-being of students. A copy

gt Lo a N 4R

letter dated 09.07.2020 issued by the Department of Higher

)
i
I
i
i
v,

Educationa-nd School Education Department, Government of
West Bengal addressed to the Ministry of HRD (Respondent

No. 3, herein} is annexed herewith and marked as “Annexure

P-6" (Page No.Hgto 6).)

X. -0n-09.07.2020, in view of the increasing number of COVID-19
-cases; the Government of Odisha Wrote a letter to the HRD
Ministry regardihg the revised UGC guidélines on University
exams and had requested to allow them to adhere to their

decision of cancelling the University exams. A copy of the

Rl

relevant news clipping is annexed herewith and marked as

T

“Annexure P-7” (Page No. 6?\ tof (1]
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xi. On 10.07.2020, the Petitioner wrote a Letter Petition seeking
suo-moto coghizance of this Hon'ble Court and further
requesting this Hon’ble Court to keep the Revised UGC
Guidelines and the MHA Notification dated 09.07.2020, 1n _ :
- abeyance, until the COVID inducedisﬁituation normalises. A

copy of the Letter Petition dated 10.07.2020, is 'Lannexed
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herewith and marked as “Annexure P-8” (Page No."égto?-\g
).

xii. On 11.07.2020, in view of the increasing r.1umber of COVID-19
cases, thé Tamil Nadu Government wrote a letter to the HRD
Min'istry regarding the reviséd UGC guidelines on University
exams requesting Central Government to grant “freedom to
states to work out their own assessment methods, without

compromising on the quality and academic credibility”. They

> said that “they are not in a position to conduct college

T A T T Y A T

T,

examinations for the final year/semester students in

September- 2020, as several educational institutions have

e e
O Cal e e S o

been converted into COVID-19 care Centre. Such a move in

o
P P

the backdrop of thé spread of coronavirus will jeopardise the
future of students facing their final 'year/'semes'ter exams. A ok
copy of Press Releasé dated 11.07.2020 regarding letter
dated 10.07.2020 to HRD. ‘Ministry from Chief Minister, Tamil

Nadu is annexed herewith and marked: as “Annexure- P-9”

{Page No-.:.f—-}:q to 4S).

xii. On 11.07.2020, in view of the increasing number of

COVID-19 -casés,'-the Punjab Higher Education Minister wrote

a letter to the HRD Ministry regarding the revised UGC

| ’ guidelines on University exams requesting him to re-examine
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the guidelines. He said tﬁat “Considering the large public

interest of successfully containing the COVID-19 pandemic,

allow the state government to implement the decision by not
making the MHRD/UGC guidelines mandatory on the state
goizernmen.t. A copy letter dated 11.07.2020 issued by the
.Punjab Higher Education Minister_._'to the Hon’ble Prime f
Minister of I-ndig Is annexed herewith and _mérked- as
“Annexure P-10” (Page No-L{, to=}. . Eﬁ
xiv.On 11.07.2020, in view.of the increasing .num:ll;:er of COVID-19
cases, the Government of Delhi cancelled a‘li -up,corﬁ_ing E
examinations to be conducted in state universiti.esi,' both for E
i

ST ST

ST

universities have been asked by the state government to

come up with “a set of parameters for evaluation on the basis

SN AN
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of the students past performance” and award them degree. A
Copylof the relevant news clipping is annexed herewith and

marked as “Annexure P-11" (Page No.gt0@2).

xv. That further, it will be absolutely unjust to. .neglect the
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problems that will be faced by thousands of students, who

- will sit for online examination as the same will indubitably

:; -' work against the interest of students whose access to

o
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internet is precarious and who do not have personal
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\%
computers or laptops in their house, which are imperative to
conduct gnline examination. It is appalling to note that there
have been incidences of suicide being committed by a student
after failm-g o0 attend online classes in absence of smartphone
and computer. A copy of the news article is annexed"herevxnfit'h
and marked as “Annexure P-12” (Page NG.%Z to @)

xvi.That it is trite to riote that the MHA Order and the Revised
UGC Guidelines were being issued in complete disregard to
the life, safety aﬁd health of t'housands' of students. The
Revised UGC Guidelines not only provides for a mode] which
is extremely dangerous for ‘the lives of thousands of
attendees (students of fina'l-year/seméster cohorts) but at
the same time it is extremely dangerous for the Professors
who will be invigilating the exams. In this regard, a copy of
the newspaper article of Times of India, dated 19.04.2020, is
annexed herewith and marked as “AnnexurewP-TS" (Page

No. %S?:o Q

xvil. That it is relevant to note that the UGC has cited examples of

e e e S L T
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top-ranking Universities such as MIT, :Cambri'dge for

ST T A A s e e T

~conduction of examination during Covid-19 Pvand'emic.
However, by doing so, the UGC has totall}?? neg'lected the

unprecedented difficulties that our country is facing in times
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‘ i of pandemic. Tq say the least, in these testing days, a section
of our society is not able to arrange bread and butter for a
day. Therefofe, 1n .vie\n..f of the current difficulties that our
country is facing, it is quite unrealistic to justify the reasoning

. of conduction of virtual examination by relying on examples

of the premier institutions of the world. In this regard, a copy

e o

of an article published by ‘The Print’, is annexed herewith

and marked as “Annexure P-14" (Page No.%&'-toﬂjs ).

That in a Press Release issued by the UGC on 18.07.2020, it
was stated that as many as 366 Universities are yet to plan to
conduct examination (on-line/off-line/blended mode) in
August/September 2020. A copy of the Press Release dated
18.07.2020, is anpexed herewith and marked as “Annexure
P-15" (Page Noqg\;). Tﬁus, the number of students, college
staff, professors and the parents will be exposed to-a huge
risk when the number of COVID-19 patients has already
crossed 10.38 lakh and t;he IMA has recently stated that
community spread has started in the country. A copy of the
relevant extract of the news, in this regard, is annexed.

herewith and marked as “Annexure P-16” (Page No.@ to

Kl
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xviil. Itis further submitted that amid nationwide demand to scrap
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final year university exams due to the rising number of

coronavirus cases, the Yuva Sena, which is the youth wing of

the political party Shiv Sena, on 18.07.2020 filed a similar
writ petition before this Hon'ble Court, challenging the

decision of the University Grants Commission {UGC) to

T L L Y T W A ek e e e e e

conduct final year exams.

In these circumstances, the Petitioner had no choice but to
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" approach this Hon'ble Court for suitable directions to the

Respondents so that the fundamental rights guaranteed to the

people of this country under the Constitution are not violated.
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5. That the Petitioner herein is approaching this. Hon'ble Court
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under Article 32 of the Constitution of In_dia,'on_ inter alia the
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following grounds:
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GROUNDS
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A. BECAUSE the Revised UGC Guidelines are in sheer violation of
the fﬁndamental right of life enshrined under Article 21 of th_e'
Constitution, which includes within its ambit, Right to Health.
Tﬁis Hon'ble Court in Assn. of Medical Superspeciality

Aspirants & Residents v. Union of India, (2019) 8 SCC 607 has
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In clear and categorical terms held that Right to Life includes

Right to health.

. BECAUSE the Revised UGC Guidelines. are arbitrary, irrational

unjust and unfair and is in complete viglation of Article 14 of the
Constitution. The said Guidelines fails to take into consideration
the difficulties which will be faced by the students while
appearing/making arrangements to appear in the examination,
which will entail the students (who héve already travelled to
their hometown) to migrate from one place to another, in order
to attend the examination. This will also invdlve. fisk o‘f s_faying in
shared accommodation as various colleges and h‘gstel‘s haive been
converted into quarantine centers;

BECAUSE the Revised UGC Gui‘delinles are in flagrant violétioﬁ,of
the fundamental rights as it fail to take into consideration the
infrastru(l:tural\ disparities. It _fails to consider that the conduct of
online examination will indubitably work against the interest of

students whose access to internet is precarious and who do not

have personal computers or laptops in their house, which is

imperative to conduct online examination. Certain cases of
suicide have been reported due to failure of attending o¢nline

classes due to lack of proper internet facilities, computer or

laptops.
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BECAUSE owing to the Covid induced lockdown, a lot of parents
have undergone éubstantial pay cuts and even lay offs and in
light of the same, it will be extremely difficult for a large section
of the students to pay their examination fee or to bear stay and
travel expenses to the: source where the examination will be
conducted. |

BECAUSE the issue involved in the présent_ mrav‘tt‘er is éimilaf to
the mattef -of Amit Bathla v. Central | ﬁoard of. School
Education, 2020 SCC OnLine SC 537, whé:rein. the issue
concerning the conduct of examination of Class X and XII of CBSE
and ICSE was involved and this Hon'ble Court vide OIrIder dated
26.06.2020 was pleased to take on record the draft notification
presented by CBSE and ICSE. The notification inter alia provides
for cancellation of examination of classes X and XII, which were
scheduled from 01.07.2020 to 15.07.2020. The notification
pres‘ente.d by CBSE further .ﬁrovides for an assessment séheme as
suggested by the competent committee of the CBSE, for
declaration of result for both Class X and XIL.

BECAUSE while India has already crossed the tally of 10.38 lakh
and while number of states are bringing back lockdown -of
various types, the deadline of September 2020 for conduct of

examination is unattainable and if the virus continues to spread,
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no university/college administration will be in a position to

announce examinations and the students will continue to be in a

limbo about their future.

BECAUSE in case the _inv_fecti_oin does not subside (which seems to
be the real prospect as per the World Health Organization’s latest

communication), it would mean that the UGC either extends the
deadline further or universities are forced to conduct online

exams. This will take the students backwards rather than

forward.

BECAUSE it is baffling to note that just one semester of
examination will be determinative of the integrity and value of a
degree for which students worked hard for six to ten semesters,

as the case may be and have also appeared for internal

examinations for the sixth or tenth semester. °

BECAUSE the UGC is completely mistaken while citing examples

of top-ranking Universities such as MIT, Cambridge in order to

justify its reasoning for conduction of examination during Covid-

19 Pandemic. By doing so, the UGC has totally neglected the

unprecedented difficulties that our country is facing in times of
pandemic. To say the least, in these testing days, a section of our

society is not able to arrange bread and butter for a day.
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Therefore, in view of the current diffiéultigs that our countfy is

facing, it is quite unrealistic to justify the reaéohi—n_g’of conduction
of virtual examinatioﬁ by relying on exampleé of ‘t'he premier
institutions of the world. It is submitted that the sj_rsfem that
these-universities follow-are largely accommodative ‘o.f"s'tud'eht”s
concern.

BECAUSE the direction regarding the compulsory conduct of
examination are being issued while the entire country is
suffering due to éxtr_ex_nely_ _ém'ergent situation of health hazard
which is also accompanied by disastrous situation in certain
states liké Assam, which is witnessing flood havoc, which makes

it absolutely impossible for the students to appear for

examination.

K. BECAUSE aftejr the issuance of the MHA notification and the

Revisea UGC Guidelines several states including Delhi, Tamil
Nadu, Punjab, Maharasthra, Odhisa and West Bengal have
announced cancellation of all upcoming examinations to be
conducted in state universities, both for final year/semesterl
students. The Government of Delhi stated that the conduct of
examination would be “unfair” as the ‘teaching-leading process
was hampered due to COVID-19. It has further , in wake of the

increasing cases of COVID-19. The Government of Tamil Nadu
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e stated that it is not in a position to conduct examination until
September 2020, as several educational institutions have been

converted into CQVID-19 care centers.

L. BECAUSE issuance of provisional degree for the final year

students is the need of the hour and the repeated insistence on
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the conduction of final year examination in the current
circumstan:ces,.'is‘ practically impossible -a.n.d is altogether a
discriminatory process, in. That insistence on the conduct of
examination ‘an-d- non-issuance of | provisional degree will

jeopardize the future of students in their final year.

M. BECAUSE the Revised Guidelines not oin'ly provides for'a model
which is. extremely dangerous. for the liiies.-. of th.o.usands. of
attendees (students of final-year/semester cohorts) btit at the

same time it is extremely dangerous for the Professors whb will

be invigilating the exams.

N. BECAUSE the present model of conduct of inline examination will i
give rise to an eii-tist culture where the advantage will go to the
rich, who have access to online facilities and also to those

| £
institutions which ai‘e priviljeged. to provide online facilities and
online teaching. - ?

T o



e O N A A O L L i e i T
axth A I N L G LR LR O

Q. BECAUSE this Hlon’ble Court in the matter of Assn. of Medical .

Superspeciality Aspirants & rResidenlts v.' Union of India,

(2019) 8 SCC 607, ha_s in_c_:lea‘r and categorical terms Held that

the right to health is integral to the right to life. The relevant

portion of the said judgement is extracted hereunder, for the
ready reference of this Hon'ble Court:

"26. Right to. health is-integral to the right to life.. Government

has a constitutional obligation to provide health facilities

) [State ofPunjab V. Mohihder_Singh Chawla, (1997) 2 SCC 83 :

1997 SCC (L&S) 294] . The fundamental right to life which is

the most precious human right and which forms the ark of

all other rights must therefore be in terpréted in @ broad and

expansive spirit so-as to Invest it wi‘th significance and

vitality which may endure for years to come and enhance the

dignity of the individual and the worth of tﬁe human person.

The right to life-enshrined in Article 21 cannot be restricted

to mere animal existence. It means something much more

than jusf physical survival. The right to life includes the right

to live with human dignity and all that goes along with-it,l

namely, the bare necessaries of life such as adequate

nutrition, élothing and shelter, and facilities for reading,

writing -and expressing -oneself '\in diverse forms, freely
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meoving about and mixing- and com-m-ingilsinvg- Wi-th-. fellow
human beings. Every act which offends against or impéirs
human dignity would constitute deprivation pro tanto of this
right to live and the restriction would have to be in

accordance with reasonable, fair and just procedure

G T e Ty T T S

established by law _ﬁvh_z'ch stands the test of other
fundamental ri;gh'ts [Francis Cora}-ie Mullin v, State (UT of
Delhi), (1981) 1 SCC 608 : 1981 SCC (Cri) 212]”
Further; this Hon'ble €ourt in the matter of Pevika Biswas v.
Union-of India, (2016} 19 SCC 726, has reiterated that right to
heath is an ihtegral facet of right to life. The relevant extracts of
the said judgement are provided hereunder, for the ready

reference of this Hon'ble Court;

107. It is well established that the right to life under Article 21 of |
the Constitution includes the right to lead a dignified and
meaningful life-and the right-te health is an integral facet of i

this right. In CESC Ltd.v.Subhash Chandra Bose [CESC i

Ltd. v. Subhash Chandra Bose, (1992) 1 SCC 441 : 1992 SCC

el

Gl

(L&S) 313] dealing with the right to health of workers, it
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was noted that the right to health must be considered an i
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aspect of social justice informed by not only Article 21 of the
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Constitution, but also the Directive Principles of State Policy

and international covenants to which India is a party.
Similarly, the bare minimum obligations of the State to |
ensure the preservation of the right to life and health were
enunciaz;ed:in Paschim Banga Khet Mazdoor Samity v. State
of W.B. [Paschim Banga Khet Mazdoor Samityv. State of |

W.B, (1996) 4 5CC 37]

P. BECAUSE the suggested model of conduction of compulsory

examination takes the students backwards rather than forward.
It effectively brings in second phase of postponement of
examin.ation, which creates a cloud of uncertainty for thousands
of students. It will serve as a barrier for-the students, who had
already received ];ob offers, to join the work force and will also
prevent them to augment their knowledge by going for higher
studies.

Q. BECAUSE the Revised UGC Guidelines"wi_ll adversely affect the
intérest of the students who have receivéd a pre-placg_m'ent offer
or who- have secured post graduate- admissim in. certain.
prestigioﬁé universities of the world. It can Wofk-as a factor
which might lead to loss of jobs, loss of secured ad'mission .a.nd in

some cases-loss of an academic year.
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6. The Petitioner herein craves the liberty of this Court to-add, alter,
modify or amend the grounds during the pendency of this Writ
Petition, if necessary..
7. The Petitioner herein -states that he has not filed a similar Writ
Petition or any other Petition before this Hon'ble Court or any

other Court/s involving the subject matter of this Petition, which

AT T L R

is pending or has been disposed of.

8. This Hon'ble Court has the jurisdiction to entertain the present

X
2

>
5
»a
i
e

J
\

Writ Petition.
9. This writ petition is made bon-é fide and in the interest of justice.
10. That the annexure filed with 'F_he petition are true copies of the
- respective originals.

PRAYER:

It is, therefore, respectfully prayed that this Hon’ble Court may be

pleased to issue.a writ or any appropriate order or directions to:

é a) Issue-a writ of Mandamus, or any appropriate writ, order or ;
direction to quash and set aside the notification dated c

. . i

i

06.07.2020 issued by MHA (Respondent No. 1, herein) and i

sub'sequen.tly-the Revised UGC Guidelines dated 06.07.2020;

.and

] b
:
;
& i
1 o
éﬂ o
; I
] ;
] 5
3 0
4 £
‘ e
i Pl
A
o

ST

Rl
PN oy



b) Issue a writ of Mandamus, or any appropriate writ, order or
direction to the respoendents to provide for alternative mode of
assessment of the final year students, in wake -of Corona Virus:

disease outbreak ("Covid-19); and

c) Issue a writ of Mandamus, or any appropriate.writ,. order or

g

direction to Respondent No. 2 to call upon universities to

submit a set of parameters for evaluation of the students on

A B e o a g G T

“the basis of students past performance and accordingly award

TR

provistonal degrees to the students;

T,
A T

d) Issue a writ of Mandamus, or any appropriate writ, order or E

direction to respondents to promote. the students on the basis
of the performance in the previous semesters by taking an i

aggi‘egat.e score for all the semesters and ext'rapolating.them

R T T T e
Ot e

to calculate the marks for the final semester; and
©) Pass such other and furthier orders as this Hon’ble Court may

deem fit and proper in the facts and circumstances of this case.

DRAWN BY: LED BY:
[RA] KAMAL]
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IN THE SUPREME COURT OF INDIA Q\d(
CIVIL ORIGINAL JURISDICTION .
UNDER ARTICLE 32 OF THE CONSTITUTION OF INDIA
(PUBLIC INTEREST LITIGATION PETITION)
WRIT PETITION (CIVIL) NO. . OF 2020

IN THE MATTER OF:

Mr. Yash Dubey & Anr, ™ © - .-_..-...Petiﬁoner
Versus

-Unio_n.'o.f India & Others o .r...Contesting Resp;ondents |

AFFIDAVIT

I, Mr. Yash Dubey, aged about 23 years, $/0 Mr. Sanjay Kumar Dubey, R/o

304, Near Water Head, Tela Jamalpura, Bhopal (M.P.) — 462001, presently at
Bhopal (M.P.), do hereby solemnly state and affirm as ynder:

1. That I am a final year student of B.A. LL.B (Hon’s) of Career College

of Law, Barkatullah University, Bhopal (M.P.) and I am fully

conversant with the facts and circumstances of the present case.

2. That I have read and understood the contents of the accompanying.
Synopsis and the List of Dates (Page No. {5  to and the civil

. writ petition (Page No. | _ to 2£_) and Applicatién for interim relief
| (Page No. to )} and Application segking listing due to
extreme urgency and exemption from filing duly .affirmed affidavit

1 | {Page No, to ).and 1 state that the contents therein are true to.
; - my personal knowledge and nothing material has been concealed thefe

] 24
4 from. h
a :
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3. That the annexures are true copies of their respective originals.

DﬁP'O‘N'E-NT
VERIFICATION:
L, the above named Deponent, db hereby verify that the contents of the

above affidavit are true and correct to the best of my knowledge, no part of it is

false and nothing material has been concealed there from.

Verified at Bhopal on this 20" day of July 2020,

DEPONENT
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IN THE SUPREME COURT OF INDIA
- CIVIL ORIGINAL JURISDICTION |
UNDER ARTICLE 32 OF THE CONSTITUTION OF INDIA. .
(PUBLIC INTEREST LITIGATION BETITION)
WRIT PETITION (CIVIL) NO. OF2020 -

IN THE MATTER OF:

Mr. Yash Dubey & Anr. e Petitioner

Versus

Union of India & Others N .. +ew...Contesting Respondents

AFFIDAVIT

I, Mr. Rahul Kumar, aged about 22 years, S/‘d Dhananjay Kumar, R/o
Cooperative Colony. Dipugarha, Hazaribag, Jharkhand presently a student of
Law College Dehradun faculty of Uttaranchal University, do hereby solemnly

state and affirm as under:

1. That I am National President of the Student Wing of the Youth Bar
" Association of India (Petitioner No. 2, herein) and I am fully conversant with
the facts and circumstances of the present case and duly authorized by the

Petitioner No. 2, to swear the instant affidavit.

2. That I have read and understood the contents of the accompanying Synopsis

and the List of Dates (Page No. !A to_ [V\) and the civil writ petition

(Page No._| " to _Qé_) and Application for interim relief (Page No. to -

- ) and Application seeking listing due to éxtreme urgency and exemptioﬁ

~from filing duly affirmed affidavit (Page No. to ) and I state that
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the contents therein are true to my personal knowledge and nothing material
has been concealed there from.

3. That the annexures are true copies of their respective orig.inals. |
OMJ(W

I, the above named Deponent, do hereby verify that the-contents of the

 VERIFICATION:

above affidavit are true and correct to the best of my knowledge, no part of it is

false and nothing material has been concealed there from.

Verified at Bhopal on this 20" day of July 2020.
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Article 21 of the Constitution of India-

No person shall be deptived of his life or personal liberty except according to

~ procedure established by law.
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ANNEXURE - P-1

Students, colleges in fix as hostels turn Covid centres
In a bid to increase its bed capacity, the state government is converting

-'college hostels into Covid Care Centres.

Published: 02nd July 202 06:47 AM | Last Updated: 02nd July 2020

06:47am

Students from Bangalore University vacate their hostel after authorities
decided to turn the premises into a Covid centre | vinod Kumar T

By Pearl Maria D’'Souza £

‘Express News Service
BENGALURV: In a bid to increase its bed capacity, the state government is
converting college hostels into Covid Care Centres. A hurried decision was
taken on Tuesday, leaving both students and college mana‘geme'_nts ina tiéht

spot.Student unions have claimed that students were asked té' pick up their

luggage and leave, on- short notice. College administrations are expecting

. complete closure of campuses to facilitate turning hostels into quarantine -

centres, which not just delays resumption of academic activities but alse

.spreads a sense of fear among students.
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At the University Agricultural Sciences, GKVK, girls had to be hurriedly moved
into. the boys’ hastel.. “It. was. stressful,” said UAS. Vice-Chancellor Rajendra
Prasad. The institute has three girls’ hostels which can accommodate 600
inmates. While many have gone home, some researchers, including students

from ICAR, Kota, and even foreign students, have sfayed‘bac’k to complete

their éxperiments for Kharif crops. .

Doctors started arriving on campus on Tuesday, leaving students agitated.
Those whao had left. their helongings in the hostel and gone home, are.
struggling to move: them to safer-places: Many- of them éa'id- they-had- left
behind valuables. “There is a need to keep their belongings safe,” said
Students Federation of [ndia state secretary K Vasudevareddy “Algo. why are

gender and caste mmonty hostels being used for this?”

The Postgraduate and Research Students’ Union, Bangalore University, had
also written to the V-C against converting hostels on the university campus

into Covid facilities; when a team-led by the vice—chanéel-lor and BBMP

- commissioner- inspected- the hostels: on- June 29. Two girls' hostels in

Bangalore University — BDA de'sfel and North East Hoste! — have been
eartnarked as quarantine centres for 200 inmates, Baziga.lore University V-C
KR Venugopal said an oral request was made to the health depaﬁmegt to take

gver the hostels only after all hotels in the city are filled up. |

The university has decided to allow all teachers to work from h'ox_ne till July -

31. This shert notice has created tension among students, sa-id--Apoo-rva"CMi

vice-president, AIDSO Bengaluru District Committee, addin‘g that those Who :

reside in districts like Kalaburagi, Bidar, Dharwad were deeply

distressed.Citing practical difficulties due to the ongeing examination at its

‘main-campus, PES Insitute of Technology has -decided not-to allocate hosteis
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there. However, Chancellor Prof MR Doreswamy said the boys’ hostel on.

the second campus at Electronics City and free to quarantine 100 inmates.
Corona care in Seven more institutions

With the number of coronavirus cases on the rise in Bengalury, BBMP. had

decided to convert more institutions into Covid Care Centf‘es,:where those

suspected to he infected and asymptomatic patients will be accommodéte'd.

The BBMP commissioner directed officials from these [nstitutions to meet

BBMP officials-and undertake necessary measures
No quarantine centre at IISc women's hostel

A women's hostel at 1ISc was being consi_dered for a quarantine centre, hut
the idea was put on hold after é.n unfavourable response from students. An
IISc official said the initiative was for the welfare of students and the institute.
HISc has already reported three positive cases on campus, and stopped re-
entry of students, “The initial cases we_rrt-a among the staff. The management
has released a circular warning about expﬁlsion from hostels if students do
not follow rules, How is that logical when a person under quarantine is asked

to leave hostel?” a student said.

7,000 beds Bangalore International Exhibition Centre; 10th Mile;

Dasanapura, Tumakuru Main Road, Bengaluru
3,000 beds Palace Grounds, Ballari Road, Jayamahal

350 beds Jnana Bharathi, Ladies Hostel, Bangalore University, Mysuru
Road
400 beds Jnana Bharathi. Ladies Hostel, Bangalore University North,

Mysuru Road
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250 beds Koramangala Indoor Stadium .

250 beds Hostels of Dayananda Sagar Univeristy, Kumaraswamy Layout

‘College lostels converted into quarantine facilities”

SPECIAL CORRESPONDENT MAY 18, ,-;
2020 17:49 IST UPDATED: MAY 18,
2020 17:49 IST :

Plan to isolate those coming from other States

THOOTHUKUDI

With: the influx: of péo‘ﬁl—e‘ frorit the niortherm States iﬁcr‘easfri-g- -t_ieavﬂy,-, the

district administration has created quaranting facilities at 9 zljl'a'ce'slin the

district to isolate for two weeks those who are coming from other Stétes’ |
- Collector Sandeep Nanduri has said, |

lSpeaking to reportel;s here on Monday, Mr. Sandeep said hostels of 9 ﬁol]eg‘eé

had heen converted into quarantine facilities with adequate number of.'beds

and medical facilities as the number of returnees from Maharashtra, Gujarat,

Delhi and Rajasthan was swelling everyday. A total of 700 beds had been

created in these places.

He said the district administration had put in place all possible measures to

ensure uninterrupted supply of essential commodities and the medicines to the

residents in 11 containment zones in the district.

On giving e-passes to the SSLC students to enable them to write the public

examination to comnience-on june 1, Mr. Sandeep said 800 SSLC students from
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the district and. the teachers, who are all now stranded in other district, would.

be given e-pass ahead of the date of examination,

Of the 8,700 migrant workers in Thoothukudi district, 2,500 labourers had
been senf back to their home Stafes such as Bihar, Jharkhand and Uttar Pradesh
in special trains, the Colléctor said.

Since all government offices had been allowed to function following relaxation

in'Tockdown, thermal scanners had been installed at the Collectorate.

COVID-19: Assam University Asks Students To Collect Belongings As

Hostels Become Quarantine Centres .

and staff or make arrangements for them.

Education | Edited by Mridusmita Deka | Updated: May 24, 2020 8:38 pm IST |

Source: Careers360
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New Delhi:

Assam University, or AU, Silchar, has asked residents of its hostels to collect
their belongings from the hostel rooms to make way for COVID-19 quarantine

centres.

. As per a notice issued by Assam University, “boarders are allowed to take their.

v belongings from the respective hostels on May 25 and May 26 between 10 am |

and 4pm”. . | :
The notice further added that boarders will be required to produce their

identity cards at the security gate and make proper entry in the register. In case

a student is not able t¢ come, any authorised person with an authorisation
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letter can collect the belongings but must first produce a vali¢ photg identity
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card.
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For students who have already left and have no one to collect their belongings,

the district administration will arrange for those items to be properly packed

and marked and can be collected at a later date.
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ASSAM UNIVERSITY:SILCHAR
NO'IICE
Sub: Collcstion of belongings rmm sl.uclcnt S hostel by boarders,

This'is for lnfanmation of of! boanders of Assan Unl\'l.'ml.y Studert's Hostels that the Distrier Disaster
Manag: (DDM} A, cercise of the power vested upon it vide section 34, subsection (a) and (j) of G
District Disaster Mnm"mmm Act 2005 vide order 00, DDMAMTCHR02 W s - 11¢ dared 21.08,2020
has Tequisitioned abl the Students hosiel of the University for Quurantine Cenres and COVID Care
Cenire in the Univeraity. The boarders of the Univensity bostels ane therefore allowed o Lk their
belongings from theie rapective hosels on 25% and 26% May 2020 hetween (0 AM 10 4 PM. No

exteasioi of time will be grwoted. Fullowing guidelines are w be strictly adbercd in regand to-it.
1. The siudents huve to hnng their ldcnuly Cards and prinduce the same ot Sccwrity gate ind mwke
proper esiry inw Register ahd dlsa to- respective wandens belfore collection of iledt (rom (he

lhostels,

2. In cate nay stwdent ix uot able 1o come, lhm in shaence of the nudear. authorized gum.han

(nutharization leier by The studens is 2 must may collect he sune by prodoction of Adhar

cand/Vuter 18 Crnd/Puspcnt of the nuthorized person. The suthoruzed guwdian should alse carry

Weutivy card of U studeiits wid e Koys‘of G roont of i voneornd buwdens, Authorised
perion should co-operte willi Um\.mﬂy awitiorfties for necessary checks wnd yuetivs, if arade.

3. Boacders oF suheniesd gunrdiins have 1o nhlde by parms of sociul diswnciny ax narifled by

Covcmm:ru fmm time to tie,

4. lioarde.nmuihmﬁcd perLony \1.1mrq, r‘mm outside the catripus drz not Llowed 1o visit any slher
butldm;;slfncxhlits ol the Umvcml)' They are wse nof allowed 1o visit any comlecn in the

Umvm'u)

5 4 harized persons visiting from outside the campux ure ool sllowed Lo mezt any other

. DBoar U

Roanlers/stafl/ghartisns Intide the amy

1heir belongings fur collecion at a kajer dats (o' be notified luer.

5. nnardm who, m- o1, able to collect iheir belangings nesd ant worry. DiMnict Administralion
= “shall open ihe doors of digir hastel rooms as cullect the jronis and sepamiely pack amd owrk

7. BoaderwSwff whkpure saying-in Nostel pn:nusa . present necdd nat worty sbout their stay.
Unjversity admitistration shall il them oF ke pHIPET amapgemen & por pentpent of
guoreallae cenyes as aod when neccswury as por sdvice and in cormiliaiion with Dismnct

Administudion..
This issues with the approeal of the Vice-Cliancellor,

J'Mm

Dr. Pradosh Kiran Nath

Reglstrar ire

F.Na. AURZ-12020:3] Daiedd : 24.05.2020

Crjpy e
1. SWAYEnlens of virions hosiels (or information and necossary achen

-

"3, Alltescheniion-teiching staff for mru-nmmn
4 Dineitor, Conspster Cefiro lor uloading 1n Univensity websiie,

2. PresldenuCenert) Secretary, AUSU for information wid cineulasion amongat studests:

L‘;

Rugistrar i'¢

Assum University, Silchar

According to the data released by the Ministry of Health and Family Welfare,

Assam has a total of 329 COVID-19 cases as on May 24.

With classes on hold and many hostel residents at home due to the coronavirus
pandemic and the lockdown imposed to cortain the spread of COVID-19,

campusas of various educational institutes have been turned into guarantine

shelters.
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MANIT hostels-converted into.quarantine centre: No. assurance for sa_-ffetyl
of belongings, says student |
As per the order issued, all buildings and rooms of MANIT were supposed to !;'re
sanitized and handed over to SDM TT Nagar Rajesh Shukla and this has left
thousands of students with outrage and devastating stage.

By Venisha Sah
Published on: Wed 10th June 2020, 08:56 PM
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The Indian Institute of Technology Bombay, or IIT Bombay, Indian Institute of

Management Shillong (IIM Shillong) hostels are some of the institutes

functioning as quarantine centres in India.
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New Delhi: In view of the possibility of expected 48 thousand

corona positive cases in Bhopal, the district administration
started preparing the Maulana Azad National Institute of
Technology (MANIT) the biggest quarantine center of the
state, as per earlier reports.

Moreover, this was also beihg done due to the possibility of
getting 10,000 active patients at the same time. The order
had been issued by Additional Collector Ashish Vasistha. As
.iper the order issued, all buildings and roofns of MANIT Were
supi)osed to be sanitized and handed over to SDM TT Nagar
Rajesh Shukla. On May 27, 2020, 200-room Hostel Number-
11 was already being handed over to the SDM.

After converting 300 hostel rooms in a quarantine centre, the

management has left thousands of students with outrage and

" devastating stage. On the instructions of the district

administration, Director Narendra Singh Raghuwanshi broke

the locks of all the rooms of the hoste] and put the belongings
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of the students in the warehouse and arranged for a bed to
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keep the relatives of the infected patients in the rooms.
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Qver this, students of MANIT have protested against the

decision by showing their rage on the twitter handle of

the Bhopal Collector Tarun Pithode.

On the condition of anonymity, one of the Engineering
students told Newsd that he including every student is
concerned about all important documents ahc_l laptops kept in
the hostel rboms and -;tates that “what \&ill happen if

something is lost or damaged, who will be responsible for

that?”

No assurance has been given by anyone, the student said, "All

the hostels are converted into quarantine centre without any
assurance for the safety of our belonging inside the hostels,
AII the students had left thelr rooms on 23th of March as per

the order from the coIlege to vacate the hostels

The student .also sald, as the university hostels are made
quarantine centre, the risk ha‘s"be'en increvésed due to which
thie Ph.D. arid M Tech. studerits are laoking for placés otitside
the campus on rent to stay in the city.

When asked a_bout ‘the response from the college
adminis:rat.ifoﬁ,‘:‘thé stident said “Students have talked to the
admmlstratlon but they ]ust have one reply that durmg this

' 51tuat:10n we can t help and the local authorities have taken
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over the college 50 it's imp‘ossiljle to stop them doing so.
Faculty and college staff ére‘also opﬁosing this step because
;‘th'e)( él’éolﬁiéiﬂside the campus premises.”

In protest against the acﬁon of the MANIT admin.istration and
the district administratidn, the students had sent an e-mail to
the Prime Minister, Raj Bhavan and‘the President’s Office,
complaining and seeking intervention, and also took this to
the twitter but so far no action has been taken in this matter.
“Yet no - response from ‘the local authorities has come
regarding the issue and students are demanding that no
hostel room shoula be taken for the quarantine ceﬁtre‘:as‘. they
-a‘l‘re'ady have .-d‘e-p‘a'rtm‘e‘ntal buildings and _cla'ss-room“s for the
same”, s;tudents said. |

Newsd tried to reach out to the Registrar of the. MANIT

University to talk on this issue, however, he didn’t respond.

The story will be updates as and when we hear from-him;
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ANNEXURE - P-2
pib.gov.in
“5"” (Home-MHA)
Press Information Bureau
- Government of India
‘ Nedkesk kol

Ministry of Home Affairs permits conduct of

examinations by Universities and Institutions

New Delhi, July 6, 2020

Ministry of Home Affairs, in a letter 'to Union Higher

Education - Secretary, today permitted conduct of

examinations by Universities and Institutions. The final Term
Examinations are to be compulsorily conducted as per the
UGC Guidelines on Examinations and Academic Calendar for

the Universities; and as per the Standard Operating

Procedure (SOP) approved by the Union Ministry of Health &

Family Welfare.
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ANNEXURE - P-3

UGC Revised Guidelines on Examinations and Academic
Calendar for the Universities in view of COVID-19

Pandemic
Introduction

The University Grants Commission (UGC) has is_suéd

Guidelines on Examinations and Academic Caléndar for the
Universities in View of COVID-19 Pandemic and Subsequent

Lockdown on 29th April, 2020. In these Guidelines it was

proposed to conduct the examinations in July 2020. The said
Expert Committee was requested to revisit the Guidelines for

Examinations and Academic Calendar as the nﬁmber of
COVID cases are still rising and likely to increase further. The
Report of the Expert Committee was considered and
approved by the Commission in its emergeﬁt meeting held on

6th July 2020.
In continuation to earlier Guidelines issued on 29.04.2020

and based on the Report of the Expert Committee, the

following Revised Guidelines on Examinations and Academic

. Calendar for the Universities in view of COVID-19 Pandemic
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were also approved by-the Commission in its emergent
meeting held ¢on 6th July 2020:

GUIDELINES

In view of the emerging situation related to COVID-19
pandemic in India, it is important to safeguard the principles
of health, safety, fa'ir and equal opportunity for students. At
the same time, it is very crucial to ensure academic
credibility, career opportunities and future progress of
students globally. Académic evaluatidn of students is very
important milestone m any education system. The
performance in examinations gives .conﬁder'ic'e 'énd

satisfaction to the students and is a reflection of competence,

performance and credibility that’is necessary for global

acceptability.

1. Mode of Terminal Semester/ Final Year Examinations

(2019-20)

‘The universities are required to complete the examinations
by the end of September, 20__20 in offline (pen & paper)/
onlineg/ blended {online + offline) mode following the

prescribed protocols/ guidelines related to COVID-19

. _pandemic.
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2. Provision of Examination through Special Chance

In case a student of terminal semester/ final year is uln'abl'e' to -
appear in the examination conducted by the Uniw}ersity for -
whats-o.e\}er the .regson(s) may be, he/she may be »give'n'
opportunity to appear in special examinations for éﬁch |
course(s)/ paper(s), which may be conducted by the

university as and when feasible, so that the student is not put

to any inconvenience/ disadvantage. The above provision

shall be applicable only for the current academic session

2019-20 as a one-time measure;

3. Backlog of Papers in Respect of Terminal Semester(s}/

Final Year Students

The students of terminal semester/ final year students

having backlog should compulsorily be evaluated by

_conducting examinations in offline (pen & paper)/ online/

blended (online + offline} mode as per feasibility and

suitability.
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4. The guidelines regarding intermediate semester/ year
examinations will remain unchanged as notified on 29th

April, 2020.

5. The relevant -details, if need be, pertaining to the |
Admissions and Academic Calendar in theﬁ universities and l
colleges shall ‘be issued separately in place of those
ményioned.in the earlier guidelines issued on 29th Apri],

2020.

6. Notwithstanding the above guidelines regarding conduct of

examination and commencement of next academic session,

every university/ institution has to ensure that it is prepared
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in all respects to carry out the academic activities following
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necessary protocols/guidelines/directions/advisories issyed

by the Central/State Governments and MHRDI/ UGC from

time to time, in view of COVID-19,
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ANNEXURE - P-4

frafaarag M awm

University-Granis Commission

V (R Ham e G, U W

i {Ministry of Humon Reseurce Development, Govd. of India)

. e S o s TG AWt et T RR-110002
whm

et e e mm e

Bohodur Shah Zafor Marg, New Dalhl-110002

- . ‘ ] Ph . 011-23236288/23239337
Prof. Rajnish Jain Fax:011-2323 8858

Secretary E-mail ; seey.uge@nicin
D.0.No.F.1-1/2020 (Secy) 8% July 2020

Stundard-Operating Procedure (SOP) for-Conduct-of Exeminations
Respected Madam/Sir,

The University Grants Commission (UGC) vide letter dated 6™ July, 2020 has issued ‘UGC
Revised Guidelines on Examinations and Academic Calendar for the Universities in
view of COVID-19 Pandemic’. As per the letter the Universities have bcen asked 10
complete the conduct of Terminal Semester(s) Final Year examinations by the end of
30™ September, 2020.

In addition, the Ministry of Human Resource Development, Government of India vide Qffice

" Memorandum F.No.16-16/2020-UIA, dated 6" July, 2020 has issued instructions for
conduet of examinations wherein the MHRD has formulated detailed SOP for conduet of
examinations with measures to be taken in view of COVID-19 situation, duly vetted by the
Ministry of Health and Family welfare. A copy of the above mentioned Office Memorandum
along with detajled SOP for Conduct of Examinations (Annexure-I) and UGC Revised
Guidelines (Annexure-I1) are enclosed for necessary action.

Looking forward for yqur kind cooperation.

With kind regards,

Yours sincerely,

Encl.: Asabove. , %&)
(Rajdish Jain)

To

1. The Vice Changellars of all Universities
2. The Prncipalsofall-Colleges

Copy. for kind information to:

1. The Principal Seeretary/Secretary to the Governors of all States/Lt. Govemors of all Union

Territories. )
2. The Principal Secretary/Sccretary, Department of Higher Education. all State
Governments/Union Territories "p,_)

(Rajnish Jain)
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F. No. 16-13[2020-U1A -
Governmant of india

Minisgtry ¢ of Human Resouree Development
Depanmenl o! Higher Education

_ ' ‘Bhaslri Bhawan, New Delhi
‘ Date the 6th July, 2020

Subject: Instructions for conduct of examiﬁafian ~regarding.

A large nuinber of examinations of the Universilies, IIT-JEE (Mains & Advance), NEET etc are
scheguled to be hald in the coming months. In order to ensure safely of the examinees.as also their
academic Interest the following action may be taken.

1, Final Term Examinations should be compulsarily conducted as per UGC Guidelines on
Examinations and Academic Calendar for the Universities dated 29.04.2020 which have been again
resolved today 1.e.06™ July, 2020.

2. Allexaminalion may be conducted by 30" September, 2020.

.3 Taking into consideration the. academic: interest of large number of students, MHA has
agread to the request of MHRD and granted exemption for the opening of edugational instifutigns
for the purpose of holding examinalions/ evaluation work for Final Term Examinations of the

niverslties/- lnstntytlpns

4. MHRD ‘has formulated detalled SOP for conduct Oef examinatlons with precautions o bs
taken in view of COVID — 19 sitvatipn. This has been vetied by the Ministry of Health and Family

. Welfare. A copy of the same is enclosad to ensure safety of all.

5. ' Pravipus instructions regarding “Work From Hpme™ sent vide letier dated 30.06.2020 will not

apply lo the officers, fecully and non-Teaching Siaff who are involved in
' ExaminallurVEvaluationlAdm|ssion work, ‘
. oA u‘-"
. (Vldya Sagar Ran)
‘ Under Secretary to the Gowt, of India
Encls: As abiove. : .
fo .
1. Prot. Dl h lhachalrman. Umvarssty Grants Commission, New Delhi.

l
e " 2. Brof. Anil. g’ghasmbudha. the-Chairman, AIGTE, New Delhi.
3. s VlneetJoshI DIreclorGanaral NTA, Noida, (UP).

Copy fo: Ther Chief Secrat:_anasfﬁecrqlary(Educalton)-qf StatesiUTs.

cC:
1. Shrl Ajay
2. Ms. Preeli Sudan, Secretary, Mio
3. PSto HRM. )
'V 912090

(Vidya Sagar Ral}
Under Sacretary to the Govt. of India

Kumar Bhalla, HomaSecretary, Norlh Block, New Dalhi.
o Health and Family Welfare, Nirman Bhawan, New Delhl
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whnrever mui.!e, studcnu ahculdue Shh:l‘l frash.
ation ream. ltself

;‘amtaﬁﬂd.l anid vehiclés; of the Institution.

isprsed onhr In a pedal push. a:uared bln at the

vcortls are ralntaingikin the system thivugh staff veriflcation processes.

oth grstaffsuch ‘jis;}_igusgkfgepihg. Seclrity Guands, etcwill be maltained;




[N EAN TR PR

DN g Ll

AR OT T WG S L A ) 50

S

- -Col4
Candidate’s
Roil No,

NETE




S A S AR A L i e G N O R e s

~

oS Togusk .
o : Anngxure-Tt i
UNIVERSITY GRANTS COMMISSION |
-UGC-Rq\dged-Guidélines-dn-—Examinutions-nnd-Academic-CaIendar P

f'd'r' the Universities in view of COVID-19 Pandemic

e e

lntroductlon

The University Grants Com:mssmn (UGC) has. issped Guldelmes on Examinations and
Academic Calendar for the Universitics in View of COVID-19 Pandemic and Subsequent
. Lockdown on 29% April, 2020: In'these Guidelines it was proposed to conduct the exarinations
in July 2020. The said Bxpert Committee wos requested to revisit the Gmdehncs for
Examinations and Acaderiic Calendar as the rumber of COVID cases are still rising and hkely
to increase further. The Report of the Expent Committes was considered and approved by the

Commission in its emergent mcehng held 6n 6" July 2020.

In continyation to earlier Guidelines issued on 29.04.2020 and based on the chort of me
* , Expe;t Committee, the' following Revised Guidelines on Examinations and Academic Calendar
Jor the Universities in view of COVID-19 Pandemié were also approved by the Commission inr
:jts emergent meeting heid on 6 July 2020:

GUIDELINES

In view of the emerging situaticn related to COVID-19 pandemic in India, it is importan! to
safeguard the principles of health, safety, fair and equal opportunity for students. At the same
time, it is very crucial to ensure academic credibility, career opportunities and future progress
of students globally. Academic evaluation of students is very imporiant milestone in any
education system. The performance in examinations gives confidence and satisfaction to-the
students and is a reflection of competence, performance and credibility. that is necessary for
global acceptability.

o P L
N 'E‘q\.’\

1. Mode of Thrmlnaj Semester/ Final Year Examinations (2019-20)

The universities are required 1o complete the examinations by the end of
September, 2020 in offline (pen & paper)/ online/ blended {online + offling) mode
following the prescribed protocols/ guidelines related to COVID-19 pandemic.

2. Provision of Examination through Special Chance
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In case a student’ of termmai semester/ ﬁnal year is unable to appear in the examination
conducted by the Umversny for whatsoever the reason(s) may be, he/she may be given
oppo:mmr.y to ‘ppea:: in. specml,exammatxons for such.course(s)/.papei(s), which may

“be conductcd by the university as and whei feasible, so that the student is not piit to
ainy inconvenience/ disadvantage. The above provision shall be applicable only for the

current academic session 2019-20 as a one-time measure.
Backlog of Papersin Respect of Terminal Semester(s)/ Final Year Students

The students of terminal” semester/ final year students having backlog should
compulsonly be evaluated by. conductmg examinations in offline (pen & paper)/ online/
blended (online + offline) thode as per feamblhty and sultabilny

The guidelines régarding intermediate semester/ yeor examinations will remain

unchanged as notified on 29 April, 2020.

The relevant details, if need:be, pertaining to the Admissions and Academic Calendar
in the universiues and colleges shall be-issued separately in place of those mentioned

in the earlier gmdelmes issiied on 29" April, 2020.

" Notwithstanding 'the ‘above’ guidelinES regarding conduct of examination and

commencement of next-academic session, every university/ institution has to ensure
that it is prepared in all respects to carry out the academic activities following necessary
protocolslguxdelmes/dnrecuons/adv:sones issued by the Central/State Governments and

MHRD!f UGC from time to time, in view of COVID-19.
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To,

Shri Ramesh Pakhriyal,

Minister of Human Resource Development,

-Government of India.

New Deihi - 110042,

Dear Sir,

In view of current COVID-19 pandemic crisis. the Government of Muharashira
accepted the report of the State Level Committee and promoted the students of intermiédiate
semesterfyear except terminal semesict/finnl year. The State Disaster Management Autharity,
after taking review of COVID-19 pandemic situation in the month of June was of the apinion
that final Aterminal exsminations also cannot be canducted in the state. Hence, the sdid
authority took deliberate and conscious decision 10 award UG/PG degree 1o the students on
the bissis of appropriste evajuntion. formuia to be devised by the concemed universities in the
larger interest of physical/mental wellbeing and betterment of students. This decision was in
line with the then guidelines of UGC dated 2™ April, 2020 wherein clouse § (i) enables
universities to adopt the UQC guidelines by making altcrutions/odditions/modilications/
amendments to deal with panicular situation in the best interest of studenis, Also thexe UG
puidelines empowered the stafe govermmen( to issue directions o universitics/colluges

regarding conduct of exnminations.

) Accordingly the Department of Higher and Technical Education of Maharashira State
- issued directions vide Goverment Resolfution dated 19 June, 2020. In view of ¢nsuting
bétter career opportunitizs and future progress plobally, students were given option of
appearing. for exams lo. improve tho grades. Such grade improvement exams shall be
conducted ifi consullation with. the Disirict Disaster Management Authority by the concern
universities conyidering the COVID-19 pundemic situation prevailing at that time in the

district. ‘
Hon'ble Chief Minister of Maharashura nequested Hon'ble Prime Minister to direct

apex regulaiory bodies for professions! courses te endorse Staty Govertment dedision end
izsue uniform guidelines to universities. The Department of Higher and Technical Eduycation
of Mahtashtra State also-requested the concemed councils-of professional courses to-convey

coneurrence 1o the deeisian taken by the Stole. ,

Al present, the COVID-19 pandemic hos created many challenges in all sectors
including cducstion. India has reporied 3% largest number of COVID-19 cases in the world.
The situation in India may become more adverse and the number would rise. Maharashtra i3
the worst affected state with more than two lnkh cascs confimmed so far.

‘'
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conducive to conduct exams.

‘1. Shd, Anm Shah, Union-Hore Mmislzr Government of India, Mlnisn-y of Home Affairs, Nerth

L AT A D e T W A i By "3 A AR LS ART L L AL T oy N AASENABIG e e e, s,
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In-such. unfon:seen. uncertin. and t.ruicnl challenping situation, conduction. of final
year exams of opproximataly more than ten. {ukhi students scems hlghly inlensible task ond 1f
conducted, would cadangerthe: welibcing of siudents, parenls, leachers, sunmﬂinu stnfT-and
other machinéry Tvolved in the proeess, Mast of the Educational instifutes, hostels nad ather
foelfities have been acquired by the adininlstrition for quarantine and other covid purposes.
Dus to this pnnd:mu; sitiation,. most . smidents will have tmvelled back 1o their home fowns.
Honce 1o appear for exams sudents have lo travel baek 1o citiee/lown. whersin their tmvel,
uccﬁmmdgygnq fvod ete, will be the b hﬂluwzl concern and may hamper the health There have
been incidences in other states and counlnv:s wherein exams were conducted and large
number of students got infected by the virus. Hence, 1 had carlier plcudv.d UG 10 caneed
final year exams vidt letier dated 17 May, 2020 citing the paademic situation.

Punjab, Haryana, Rajasthan, Odisha, Tamil Nadu, West Beagal, Puducherry have 5
taken decision not 1o conduet terminsl cxnms. Bven [IT Mumbai, Kharagpur, Kanpur,
Roarkee have also cancelled their final sémester cxams. To cnsure académic credibility, :
career oppommlzlcs, future pwspects angd Simultaneously lo sofeguard prmmph.s of health,
sefety, foir and equal sppottunily for students; Goverment of Mahidrashtra in onsultation
witl the V:cc-Chmceuors of unwcrs:ﬂﬁ and all concerned stakeholders, hos arrived at the
decision to award degree certificates based on evaluation of student's performances of
previous semesters and internal assessment, since conduction of ‘examination by athers
modes (onlmdofﬂmefhlendcd) is not feasible, Also to ensure confidence, satisfaction,
competence, perfomncc and credibility, willing students have been given the oppommtty‘ 10
improve grade by appearing for exams, which would be conducted when situation becomes

i am of the opinion ihat the revised guidelines issued by UGC dated 6™ July, 2020 are
not mandatory but mere advisory like the earlier guidelines. In view of abave facts and
unceriainty of pandemic crisis, I kindly request snd hope that in the interest of
physical/mental wellbeing of students and future prospeets, you will issue uniform g gmde!mcs
about awarding dogrees lo final ycar students based on appropriate formula, as since the
students are the pivotal soul of the entire educational ecosystem.

Thanking you,

Copy

~ Block, New-Dalhil, India-1 10001,

2. Secretary, Hiaher Ef_'umlm", Government of Indis,

3. Prof. DPS!ugh. Chairmian, Universiiy Grants Commission, (UGC), Bahadur Shah Zafar Mzu-g.
‘New Delhi- 110002,

Copy for Information:-.

1. Shri, Uddhavji Thackeray, Chief Minister, Maharashtra Siate, Mamralaya. Mumbm- 400 032.

2. Shri. Ajit Pawar, Deputy Chu:f Minister, Maharashtra Staie, Mantmlaya, } {umbai- 400 032.

-
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- No.16-Pr.Secy-HEDR0Z0. . Dated 9™ July, 2020

-Ta
- Shri Amit Khare, IAS
Secretary, Bepartment -of-Higher- Educahon
‘Ministry of Human Resources Development
Government of India
122-C, Shas{riBhawan
‘New Delhi 110001

Sub:. Instructions for conduct of examinations given by MHRD
{Dspartment of Higher Education)! Revised guidelines on
- Examinations and Academic Calendar lssued by UGC.

‘Ret 1. Office memorandum neo. F.No.16-16/2020-UAcf MHRD
{Department of Higher Educatlon) on Instructions for conduct
of examlnaﬂons

2 uGc Guldellnes dated 29 Aprll 2020 and UGC Revisad

Guidalines dated 6™ July 2020. ‘

' Dear Sir,
- Kindly refer td'the a_bove-létters iséuad by UGC and MHRD on'the,‘éu'bject. In
view of Department of Higher Education, Ministry of Hurnan Resource .Devejopment

relterating that.the revised guidelines issued by UGC to all Universities/Calleges for

-conducting final semester(s)/year examinaiions by September, 2020 in !ine with the
Guidelines issuad by UGC dated 29. 0-. 2020, | would like to draw your kind alenticn

to the para 8(:) and para 8(iii) page 1Q of the sald guidelines dated 29.04. 2020,

which are reproduced again as below:

Para 8(1}
The universities may adopt and implement these gu:dermas in a transparent

manner' by making elteralions/additions/modifications/amendments to deal with
particularsilualion(s) in the best interest of students, educational institution and the

antire education system.
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Bikash Bhavan, Seclor I, Salt Lake, Kolkata - 700 091
Telgphone No. 91-33-2337-8573, Fax No, 81-33-2358-7266, E-mall : secy hestbt-whb@gov.in
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 Para a(m)

in case of educehonel fnst!lunons located at places where the Govemment

‘(Cena'e/S!ate) have :mposed reslncﬂons on gathering of public, rhe msntur:ons may

plan. accerdmgty An-any. cese, the -above recommendations shall-rot -cause any
restrictions “on the guldel!nes/dlrechons issued by the appropriate

government/competent authority.

It would be clear from above that whtte UGC vide its guidelines lssued on-

29042020 provsde required ﬂexlbillty to - the Universities/Colieges and does not '
-cause any restnetxons on the guldelxnes/direchons issued -by the appropnate
‘-Govemmentlcompetent authonty. the: rewsed gu1delines issued on 8th July tends to

mandate the Educahonat Institutions across the country for conducting the

, .Exammattons by September, 2020, which is surely at variance with the guidelines

. lSSUBd earlier.

2.0 With -the-current»-trend-of fise in-the-COVID-cases 'since ~April' 2020-and-the

study done by the world leading Institution, we are not sure whether the situation wilf
be conducive for the conduct of off line exammattons by September in a vast country
like India. Besides, by gomg through the Stahstlcs of the Government of India on
digital access across the countty it wil not be appropriate to hold on line exams,
which would be discriminatory against a large section of the students, especially
podrand mral studentsi whe dé net have access 10 the internet; computers ete,

3 ln such- unforeseen uncertam and challenging situation, when most of the

. Educahonat msutuhons are be:ng used as Quarantine ¢entres and for other COVID

purpose along wuth restrlct;ons oh the movement of trains, aif planes; the Cyclone
Amphan etc our State Gwemment - after extenswe consultation with "the Vice
Chancaliors of all‘ Unwersltles. ‘other stakeholders in the _ education sectors,
considering the prevailing situation caused by COVID-19 Pandemic and in the
interest of the, Students health safety & future, Issued an:advisory to all the State
Aided UnwersmesIColleges of the State of West Bengal read with para 8(jfi}, page 10
and para 1, page,10 of the guidelines Issued by the UGC dated 28. 04.2020.0ur

ile
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advisory- provides. due wezghtage to the internal assessment and the performance of
the candrdate in the prevlous semesters ln order to-ensure transparency. Besides,
our advrsory has.-a prowsron “for. ho!drng specral ‘exams: after the. sittiation gets
‘normahsed for such students, who wish'to appear in a formal examinahon instead of

alternate evaluation method.

It womd'be clear from above that the above advisory is in consonant with the
guldeﬂnes Issued by the UGC dated 29.04.2020. Besides, the provision of
we:ghtage for the perforrnance in the prevmus semeslers: (which- are-based-on-earlier
wruten examlnatlons only) and a due we:ghtage to the internal assessment are. in
!me wlth the practices adopted by the select countnes of Asla and’ Europe {Kindly
refer {ast hne of para 3 of the title Background in the gurdehnes for the conduct of

- examinations isslied encloséd w:th the latter dated 8th July of UGC.It may be
~.mentioned: here- !hat the Unlversltreleolleges aided by the State of West Bengal
-~ have’ already. acted: upon the adwsory lssued by the State Government and it will be
very difficult. to -unde, such actions. The students, their parents and other

stakeholders: have overwhelmingly appreciated the advisory of the State
Government. In fact, we are receiving hundreds of mails from thé students, teaching
community raising their concemn of hiolding onfine/cline/lended form of exams as
propesed. by the UGC in such prevailing situation. They have requested the Stale
Government to take up. the matter with the Government of India, on ’prlority, for its

reconsideration.

4. - In view of what Is stated above, conducting the examinations for the terminal -

semaster{s)fyear by 30 September 2020 will not only delay the results of such

- examinations but also be detrimental to the career and cause financial distress to

many students who are dependent upon securing a job in order to sustain

therselves and thelr families. It will also prevent students from applying for further
.- higher studies or entrance examinations. nationally and internationally, thereby

demoralis_ing them and their families. Several countries such as Japan, England and
Ca'najda'_have completely restricted their academic activities during this pandemic.

Besides, Stales like- Punjab, Maharashtra, Odisha, Tamil Nadu, Rajasthan,

Puducherry have already decided not to conduct the terminal exams. institutes like

HT Mumbai, Kanpur, Kharagpur and Roorkee have aiso cancelied their final year
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'affect pubhc health but also have an eoonomlc :mpact on students who would be put
ata dzsadvantage ws-a -ws students of other autonomous universities or students of ‘
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‘ ‘conduct examlnahons by September 2020, wnll thus-not- only

- other countnes

5. Mentioning statement like Final Term examinations should be compulsorily
conducted as per the revised guidelines. of UGC, by the Ministry of MRD

: (Department"of Hiéher Eduoation) vide its OM dated 6th July, is only against the

spirit of the federal struoture enshrmed in the Constitution of India as ‘"Education’ is
placed in the ooncurrent list and the State was never consulted by UGC despite
sonding a8 request for consultation with respect to framing of such guidelines vide
this oifice D.C. no OS-Pr,Seo‘y—HED/ZOZO daled 18 April 2020 to the Secretary, UGC.

Therefore in viow,of ‘:wh_‘at'.:‘is" fé“tated‘ above, | would sincerel{r request you to

- kindly re-examing the eritire matter in the interest of physical/mental wellbeing of the
students and future ‘orosoects In order to ensure the interest of the students at
: NatlonaUInternatuonal level, the State Government be allowed to” implemenit its own

decraion by not making the MHRD/UGC revised guidelines dated 06.07.2020
mandatory on the State Government.

We sincerely look forward to a.positive response.

Regards

Yours faithfully,

(Manish'Jain)
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Odisha Government Writes To
- - L]
HRD- Ministry To Reconsider
7 - - .
Revised UGC Guidelines On
Qdisha Governiment has written a letter to Education Ministry regarding :
the revised UGC guidelines on University exams. . : -
Educanon ] Edted by Anicha Kuman | Updated® Jul 10, 2026 931 am JST
RELATED HEWS
No Plans Toe Change JEE
Advanced Syifatws! IIT Delli
"+ sExamsinCovidASuidde: .
'. Studenta Demapd Cancellation "
. . Ol Final Year Exams Amd '
' COVID-19 Crisis
IGNOU Courses On Offer For p
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S . . . tslarmia “Qutstanding” In 2019-2G:
revised UGC guidelines on University exams. HRD Minislry
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e Direclorate 0 er Education ,
Exams Amid Prolonged v e g / T #ExamsinCovidA Sulcide: Students

B pemand Gancellation Of Final Year
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19072030 Fnal Yesr Examx: Culitha Weitet To HRD Ministry T Reconsider VGC Guidelines O Exams
LATEST  EXAMS  SCHDOL  CAsiPUS £
guidelines of UGC and not 1o make conduct of S Adonzemar .

UG & PG final term exams mandatory, MHRD
has been requested to allow the State
Government 1o adhere to ts dealsion of
cancellation of these exams,” DHE Qdisha
tweeted from its soctal media handie.

aedsl S0a, 666 DaNa ]
~ - @DHE.Qdisha

State Government has today sent a
letter to MHRD requesting to reconsider
. the revised guidelines of UGC and not to
' make conduct of UG & PG final term
exams mandatory, MHRD has been
. . . . raguested to allow the State Government
' .o . to adhere lo its decision of cancellation
. of these exams.
" 6:21PM -Jul 8, 2020 @

|
!
:
|
5
;

Qdisha govemment had cancelled all pending
exams of UG and PG final semestes/year in
view of the Covid-19 situation. The exams were
cancelled for all courses excepl the
Professional courses,

UGE, after being asked by the Education
Ministry to teview its exam guidelines, refeased
revised guldelines to conduct university exams
for the final semester/year. The Commission
has set the deadline to conduct final year
exams by Septembar 30. ‘

The Commission maintained its previous order
inat Universilies may go for pen-paper exam,
online.exam, ar a blended form of both.

UGC justified its decision to go ahead with the
exams clting examples of several top ranking
untversities In the world like Princeton, MIT,
University of Cambridge, Imperial College of
London, University of Toronto and McMaster,
University of Heidetberg and University of Hong
Kong that have resered to the online
technology-based mode of examinations.

Commission's decision 10 gu ahead with the
exams has not gone unopposed.

Maharashtra Higher and Technical Education
Minister (iday Samant sad that the revised

idcti e xnrns HbatidalwAR 10 GlkMrcl v KR (TS, X8

s v ndiv.comicduc aion'odisho- poy wriles-frd-minisiey. ider-nevised uge-s
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Final Year Exuns; Oclishs Writes To HRD Ministry To Recomsider UGC Guidelines On Exams
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Prof. Sukhadeo Thorat, former UGC Chairman,
said that the decision was 'unforianate’ and '
has caused “fiesh uncertainty' ameng the
students by exiending the deadline to conduct.
" exams Il September. '

Punjab G, on July @, said that he wouk write
wrPrime Minisler Narendra Modi tq review
UGG's decision to conduct pending
examinations,

"We cannot risk the health of our students and,
: thecelore, a pragmatic approach musi be
oo adopted he said.

West Bengai Higher Educauon Deparimernt has
also objected to the advisory of the central
government. West Bengal Principal Secretary
Marish Jaln too wiote a letter to HRD Ministry
and asked 1o re-examine the matter In the
interest of the physlcal and mental well-being
of students amid the present GOVID-19

sityation.

Click here for more Education News

| UGS {Univrrsity Grants Commission)
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ANNEXURE - P-8

THE HON’'BLE CHIEF JUSTICE OF INDIA AND OTHER
COMPANION JUBGES OF THE HON'BLE SUPREME COURT

. OF INDIA

R

- SUBJECT: LETTER PETITION

:
£
£

Lordships,
The Applicant most respectfully showeth:

1. That with utmost respect to this Hon'ble Court, the
Applicant, as a final year law student, beg to submit that vide
notification dated 06.07.2020, the Ministry of Home Affairs

(‘MHA) permitted the conduct of examination by Universities

and Institutions. The MHA in the said notification has notified

that the final term examinations are to be compulsorily
conducted as per the University Grant Commission’s (‘UGC’)

Guidelines on Examination and Academic Calgndar'for— 'the
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Universities; and as per the Standard Operating Procedure

- ('SOP’) approved by the Union Ministry of Health and Family
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Welfare. A copy of the notification dated 06.07.2020 issued

by MHA, is annexed herewith and marked as “Annexure A

2. That the UGC has issued revised guidelines on examination
and Academic CaJendar for the Universities on 06.07.2020
(“Revised Guidelines”) wherein it has provided for
conduction of terminal_sgmesfer/finél year examination by
the end of September 2020, in offline (pen & paper)/online/
blended (online + offline) mode following the prescribed
protocols guidelines related to COVID-19 pandemic. A copy of
the Revised Guidelines dated 06.07.2020, is annexed
herewith and marked as “Annexure B” and a copy of the
letter dated 08.07.2020 issued by the Secretary UGC, is

annexed herewith and marked as “Annexure C".

3. That it is most humbly stated that the revised guidelines
are in sheer violation of the fundamental rights enshrined in

the Constitution of India, as it fails to consider the principles

of health, safety, fair and equal bpportunity for the students.

4. That in view of unprecedented health emergency and

- rising numbers of the Covid-19 cases in the country, the
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conduct of examination (either online/offline/blended) will
expose the examinees to a great risk aﬁd will undeniably
sacrifice basic principle of integrity by neglecting equal basis
and treatinent to all examinees. The conduct of offline exam
will entail students (who have already tféVelled to their
hometown) to migrate from one place to an‘othe_r, in order t;)
attend the examination. This will als¢ involve ri.s'k..of staying

in shared accommodation as various colleges and hostels

have been converted into quarantine centers. In this regard; '

copy of news articles are annexed herewith and marked as

“Annexure D”.

5. That further, it will be absolutely unjust to neglect the
problems that will be faced by thousands of students, who
will sit for online examination as the samé will indubitably
work against the interest of students whose access to
internet is precarious and who do not have personal

computers or laptops in their house, which are imperative to

- conduct online examination.

6. That it is pertinent to note that in view of the Cowvid

- induced lockdown, a lot of parents- have undergone
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substantial pay cuts and even layoffs and in light of the same,
it will be extremely difficult for a large section of the students
to pay their examination fee or to bear stay and travel

expenses to the source where the examination will be

conducted. .

7. That the suggested model of conduction of compulsory
examination takes the students béckwards rather than
forward. It effectively brings in second phase of
postponement of examination, which creates a cloud of
uncertainty for the states like Madhya Pradesh, Rajasthan,
Chhattisgarh, Punjab and West Bengal, which already decided

¥

to cancel examination,

8. That it is most humbly submitted that the Revised
Guidelines not onIy provides for a model which is extremely
dangerous for the lives of thousands of attendees (students of
final-year/semester cohorts) but at the same time it Is
extremely déngerous for the Professors who willl be
invigilating the exams. In this regard, '-a. copy of the

newspaper article of Times of India, dated 19.04.2020, is

i

- annexed herewith and marked as “Annexure E". .
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9. That it is I;elevant.to noté th:;t the UGC has cited examples
of top-ranking Universities such as MIT, Cambridge for
cond-ucﬁon of examination during Covid-19 Pandemic.
However, by doing so, the UGC has totally neglected the
unprecedented difficulties that our country is facing in times
of pandemic. To say the Ieast, in these testing days, a section
of our societyi is not able to arrange bread and butter for a

day. Therefore, in view of the current difficulties that our
country is facing, it is quite unrealistic to justify the reasoning
of conductioﬁ of virtual_ examination by relying on examples
of the premier institutions of the world. In this regard, a copy

of an article published by ‘The Print’ is annexed herewith and

marked as “Annexure F”.

10. It is further most humbly submitted that the execution of
the Revised Guidelines, in the current scenario of pandemic,
will be in gross violation of the fundamental rights enshrined

under Article 14 (right to equality) and Article 21 (Right to

life and personal liberty) of the Constitution of India.
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11. It is further most respectfully submitted that even while
‘Unlock-Phase -II' has commenced in the country vide MHA
Order dated 29.06.2020, various states like Uttar Pradesh,
Madhya Pradesh, Assam and Maharashfra have declared
com'plete- lockdown, ow’ing,to. the constant rise in the Covid-
19 cases. Therefore, it is'most humbly submitted that in view
of the present situation, it is absolutély unfair to prescribe

deadline (30.09.2020) for compulsory conduction of

examination by totally neglecting the health, safety and most

importantly the life of the students.

In view of the aforesaid, it is most humbly prayed:
a. that this Hon’ble Court may be pleased to take suo-
moto Cognisance in the matter and may be pleased to

keep the Revised Guidelines issued ‘b‘y the UGC dated

06.07.2020, in abeyance, till the situatioh of Covid-19

normalises;

b. this Hon'ble Court may be pleased to take steps fo_rl 7

alternative system of evaluation to be formulated in_tht_e
country, so as to do complete, equal and fair justice to
the students and to exclude possibility of

discrimination, disadvantage and risk of life;
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c. pass any other Order, as deem fit to this Hon'ble Court

| sincerely hope that this Hon'ble Court will be pleased to
issue appropriate direction in order to avoid unfair, unjust
and unequal treatment to the students.

Applicant:
s8r

Mr. Yash Dubey

Madhya Pradesh Circle Head

Youth Bar Association of India (Student Wing)

Final Year student of B.A. L.L.B. (Hon’s)

Career College of Law, Barkatullah University, Bhopal (M.P.)
S/0 S.X. Dubey;

R/o0 304, Near Water Head, Jamalpura;

Bhopal (M.P.) - 462001 - o

Email address - Es_}lg_@gﬂ_s_()_Z@gmefﬂ_-Qm

Signatories :

1. Adiva Khan, Chhatarpur
2. Sheetal Rangwar, Bhopal

3. Yashi Verma, Bhopal




4. Yachika Mehta, Bhopal

5. Aditi Singh Baghel, Rewa

6. Akshay Simhal, Bhopal

7. Anjali Pathak, Chhatarpur

8. Palak Litoriya, Lalitpur

9. Shubham Sarkar, Bhop-al

10. Prateek Bhosle, Bhopal
11. Shashank Bisen, Balaghat

12, Rohit Patel, Bhopal

13. Ashish Tripathi, Bhopal
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14. Richa Pandey, Bhopal
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15. Sandesh Sharma, Vidisha
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16. Soumya Jain, Bhopal -
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17. Pooja Pal, Bhopal
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18. Shashank Sharma, Bhopal

19. Suchita Lakra, Vidisha
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20. Neha Jain, Bhopal

21. Aman Katiyar, Bhopal
22. Kuldeep Singh Meena, Bhopal
23. Satyam Thakur, Bhopal

24. Shubendra Panwar, Bhopal
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25. Rohit Meena, Bhopal
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26.
27.
28.
29.
30.
31.
32.

33.

34.

oA A T ER S A P S L K

Anuj Yadav, Bhopal
Firdos Khan, Raisen
Kratika Menghani, Bhopal
‘?rabhat Thal%uf, Seﬁﬁi
Sakshi-Mishra, Jabalpur
Yogesh Bharti, Bhopal

Ashish Kumar Tiwari, Bhopal

Rohit Singh Meena, Bhopal

Shubham Chouhan, Raisen
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ANNEXURE - P-9-

Press Release No.490 - - Date: 1107,2020

‘Dear Shri Ramesh Pokhriyal *Nishank'’ ji,

‘ I bring to your kind notice that Covid-19 pandemic is showing a -
surge In various parts of the country including Tamil Nady. My

Government has.been taking all required measures to contain the spréad‘

of disease, as welil as to provide comprehensive treatment to the infected

people. Though the efforts of the Government has borne good resuits,

any minor let up may stiil pose a challenge to the State.

T T L Y e e b e
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~ Due to the progressive policies of the State Government, Tamil
Nadu has the highest Gross Enrollment Ratio of 49% among the States,
resulting in large number of students studying in various Universities,
Colieges and Polytechnics. Though we had scheduled their semester

examinations in
Aprit 2020, these. examinations could not be conducted as scheduled

because of Covid-19 pandemic. .

The UGC on 29.4.2020, had issued gquidelines which gave the
flexibility to the Universities and Colleges for the conduct of examinations,
without any restrictions on the guidelines / directions issued by the
appropriate Government / Competent Authority.  The new guidelines
which were issued on 6.7.2020, mandated that ali the Educational
Institutions across the country shall conduct examinations by September

2020 for the final semester students.

I would like to bring to your notice that the new guidelines has
many constraints and difficulties which Include the students reaching the
‘Examination Centres, as many of them are residing outside the district,
outside the State and some even outside the country. It is also not
feasible to conduct online examinations, considering the various issues
relating to .digital access to the students. Moreover, most of the
~Government and Private Arts & Science and Engineering Colleges,.
Polytechnics and, other Institutions of Higher learning (including the
‘hostels, classrooms etc.,) in the State have been converted as Covid Care
P Centres for housing asymptomatic positive persons under gquarantine and
" " these centres may continue as Covid centres for some more time.,
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~ Therefore, if we are not in a position to conduct examinations
- even after waiting till September 2020, it would jeopardise the future of

the students who are’in their Final year / Semester. Moreover, it will
also unnecessarily affect the future of the students who were recruited
through campus selections aid the students who have applied for courses
abroad, who may have to jein in the month of October 2020, after the
ban on lnternatlonal travei is lifted.

Many States in. the country. have taken .a decssnon not to conduct
the final semester exammatlons. In order to ensure career opportunities,
future prospects and to ssmultaneously safegyard the principles of health,
safety, fair and equal opportunity for students, the States may be given
the freedom to work out its own assessment methods, without
compromising on-the quality and academic credibility.

In the above context, I request you to direct the respective Apex
authorities like Uhiver’Sity Grants Commission (UGC), All India Councit. for
Technical Education (AICTE), Council of Architecture (COA), Pharmacy
Council of India (PCI), National Councll of Teachers Education (NCTE) and
National Council for Hotel Management and Catering Technology to
endorse the decisions of the respective State Governments, which would
be based on the local prevailing COVID 19 conditions. This would go a
lorig way in réndering justice and fairmess to the parents and the
students, during these distressful times.

ek Ak

1ssued by: Director of Information and Public Relations, Chennai-9.
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ANNEXURE - P-10

| &, npefdTe i ;;é*g} Wy W3R, Jaw
Capt. Amarinder Singh l_'_\_\__;/_{ Chicl Minister, Punjah

CMO/Confi-2020/502 Juiy 11,2020

Review of UGC guidelines regarding conduct of Examinations

Dear Prime Minister,
! am writing to draw your attention to the latest guidelines issued by
- Ministry of Human Resource Development, Government of India and UGC
to Vice-Chancellors of ali Universities for conducting mandatory

examinations for terminai ciassesisemesiers by 30" September Z026.

You would appreciate that battle against Covid-19 has entered a
significant phase with number of cases ingreasing exponentiaily and
various studies pointing o peaking of cases over the next few months. In
view of this rising trend of cases, | am not sure whether the situation wil be
conducivé for conducting offline physical examinations by September.
Conducting physical examination will also involve huge logistical and
operational =~ challenges, especially in view of farge number of
college/university buildings& hostels having been taken over by the District
Administration for Covid-19 management purposes. On the other hand,

T

conduciing oniine examination ior such large number of students, majority
of whom reside in rual areas without assured access to
Computers/Laptops and Internet is also not possible in the State.

The State Government, after due deliberation and taking into account
the Covid19 situation and attendant issues of safety of students and staff,
had on 3" July 2020 decided to cance! all pending UG and PG final term
‘examinations and fo promote students on the basis of perfermance in
previous - years/semesters.In addition, we have also allowed conduct of
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ekamina'tions,pqu the pUrpos‘e of improvement of grades for interested
students,once thé situation becomes conducive. This would ensure
academic credibility, career 6ppo,rﬁttmities,. future prospeets and fair and
equal ';o‘b'pormh"uiy for students in both- urban and rural areas. The State

Higher Education Minister has alreatly-Wiitten to the Union HRD Minister on

10" Juty 2020 in-this regard.

| wouid x‘,equest""jou to advise MoHRD and UGC to reconsider the
entire issue in farger public interest andto allow the State Government to
implement its aforesaid decision. UGC may be asked tc reiterate its earlier
issued guidelines of 26" April 2020 wherein it had been clearly mentioned
that the guidelines were advisory in nature and each State/University would
chart out its own plan of action taking into consideration the issues
pertaining to Covid-19 pandemic. .

With warm regards,
Yours sincerely,

(Amarinder Singh)

Shri Narendra Modi
Prime Minister of India
South Block, New Delhi
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. ANNEXURE - P-11
Exams at all Delhi govt universities cancelled, declares

Manish Sisodia

Deputy Chief Minister Manish Sisodia said state universities
have been asked to come up with "a set of parameters fo
evaluation on the basis of the students' past performance”

and award them degrees

Written by Aranya Shankar | New Delhi | Updated: July 12,

2020 8:53:43 am - |

ate universities
have been asked to come up with “a set of parameters for
~ evaluation on the basis of the students’ past performance”

and award them degrees. File
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The Delhi government Saturday cancelled all upceming
examinations to be conducted in state universities, both for
final and intermgdiate year/semester stud.énts, arguing it
would be “unfair” to hold exams as the teaching;—learniné
process was “hampered” due to Covid. |

Deputy Chief Minister Manish Sisodia said state universities

have been asked to come up with “a set of parameters for -

evalluation on the basis of the students’ past performanéa'f
and award them degrees.

Chief Minister Afvind Kejriwal also wrote to Prime‘Minister
Narendra Modi Saturday, suggesting that exams in central
universities be scrapped and s_tudents be evaluated on the
basis of internal assessment and previous marks. The
University Grants Commission (UGC), in its revised guidelines
dated July 6, had decided against recommending scrapping of
exams, - instead asking universities to conduct‘ them by

September-end.

- “Students, teachers and parents are angered by this decision

and believe it should be rolled back. Reputed institutions
such as IIT and NLU have already given degrees to students

in the final year based on internal assessments. Why
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shouldn't others also do it? Across universities in the world,

the same format is being followed,” Kejriwal wrote.

He also pointed out that Delhi had decided to cancel exams
but a similar de_cis_ion for Central unjversities such as Delhi
University will have to be taken by the Centre.

“The MHRD and UGC are not ready to change their decision in
the matter. It seems only your intervention cén solve this
problem. It is my'request to you that keeping in mind the
overall well being of students, the government and UGC
amend the guidelines, cancel exams for final semester
students, and save the future of our students,” the CM wrote.

Sisodia, meanwhile, explained the rationale behind cancelling

exams in state universities.

“It is unfair to conduct examinations for students amid

the pandemic, which has already hampered their léarning in -

the absence of regular classes, practicals and lab work. It is
also unfair to withhdld, their degrees now, without whi'c’h
they cannot start their professional journey,” Sisodia said in a
webcast.

Arguiﬁg it would be difficult to conduct examinations for the

.. semester, he said, “July is the most important month for
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examinations and evaluation at . universities. Delhi
government believes that in these extraordinary times, we
need to make extraordinary decisions. That is why the Delhi
government has decided all upcoming examinations in the
Delhi State Univer—s,ities‘.should be cancelled. This includes all
semester and final year examinations. All upcoming

examinations for students of first year, second year and third

year stand cancelled.”

There are eight state-run universities in Delhi, recognised by
UGC.He said universities were directed to evaluate students
on the basis of “alread.y conducted exams from previous
semesters, internal assessments and also come up with other
progressive ways to promote the students”.

“Exams cannot be conducted due to the fear of the spread of
Covid. And awarding degrees to students is very important

because they have studied for three or four years; now they

want to get their degrees and start working. A lot of people
might have even secured jobs and cracked interviews for

cofnpanies. Let them march ahead in their professional

;
!
3
;
:
:
i
|

journey and contribute to the economy,” said Sisodia.

After Sisodia’s announcement, state universities said they

+_ were waiting for a detailed order from the government.



g e R R A AR A S S Lt e v A AU M A A OO ] A TR B G L b e g S AP :

Brigadier Pradeep Upmanyu, Joint Registrar at Guru Gobind
Singh Indraprastha University, said, “We had not conducted
any exams till now. We are still waiting for more detailed‘
guidelines from the government after which we will discuss
and deliberate on.what is to be done.”

Delhi Technological Uni'versity PRO Anoolp_Lather said, “As
far as the fourth year or -.ﬁnal year exams are concerned, we
have already conducted our exams. Thesé exams. wlere.l.le'ld _
.online. For the rest, exams were scheduled to begin-dn July
20. We will now discuss and reconsider it.” |
However, the decision wiﬁ not affect universities "l.i_i'ke‘
Ambedkar University Delhi, which has already conductéd

evaluation for all students. “We have an innovative method of

continuous assessment which came in handy during these

SO
LS OR

times. As our online teaching-learning process went off
smoothly, we were also able to evaluate students and declare
results earlier,” Vice-Chancellor Anu Singh Lather said.

@ The Indian Express {(P) Ltd
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' ANNEXURE - P-12

/0772020 Hownah: With o computer or smartplione, §6-yewr-old student commits suicioe after failing (o attend volin
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With no, computer or smartphone, 16-year-old student com mlts
suicide after failing to attend online classes :

\
[
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nFocus

Mirror Now Digital
Updated Jun 10, 2020 1 1:45 8T

' The 16-year-cld Class 10 student was concerned about her 2zademic performance after she failed to atte nr| :M'me classes

due to unavailability of a computer or a mobile phone,

KEY HIGHLIGHTS

The incident took placein
Mischinda area of Howrah districl
of West Bengal on Thyrsday.
After the lockdown in view of
coronavirus pandemic, most of
the schools across the coyntry
have started online classes.

Howrsh: In a tragic incident, 16-year-old class 10 student allegedly committed suicide after she failed to attend online
classes in the absence of a computer ar a smariphone,
The incident took place In Nischinda area of Howrah district of West Bengal on Thursday.

According to a report in Times of India, the victim has been identified as Shabini Kuman Sau, who was found hangingin

her room, No suicide note was found from the victim's room,

T A
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The \nctlm studied In an English medium school in the Bally area. After the lockdown in view of coronavirys pandemic,
most ofthe schools across the country have started online classes.
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"shibani was my youngest child. Before the announcement of the lockdown on March 25, My wife, the eldest spn, and
went to our hometown in Bihar's Samastipur. Shibanj and my gther son stayed back in Nischinda. The two siblings shared
N ]

T
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) .a smartphone which accidentally got damaged after it fell from her brother's hand on March 26 when the lockdown was 3
underway. The phone could not be repaired due to.a total shutdown. Even the phone repairing shaps could not be gpened g_
during the unlocking” said Shibani's father Santu Sau; who works s 3 bus driver. &

S

;l "My daughter was faarful that she may kil In exams 55 she could not altend the online dasses. She was fecling very E

] depressed. She called on me from another.phane (basic) and told me about her concerns. ! assured her that | would come a2

- . "back to Nischinda and would buy her a smartphone. I told her not to be upset and arrange the class notes form her other g:

: ‘classmates,” Sau further added. P
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On Thursday afternoen, Shibani's brather Shivom left for cricket practice after lunch. When Shivorn retumed in the
evening, Shibanl didn't open the door after repeated knocks. :

As he peeped Into the window, Shivom was shocked to see Shibani hanging from the deor panel inside the room. Police ]

sald they are probing the matter,
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ANNEXURE - P-1

THE TIMES OF INDIA

‘Promote students, exams risky’

TNN | Apr 19, 2020, 01.25 PM IST |
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-BHOPAL: Rr'ofessc;}s have demanded general promotion for
college students in-Madhya Pradesh on the ground that it is
dang-erous to é’sk students to appear in exams as it ean puts
them at risk for Covid-19. Stating that universities are
blanning to conduct exams after lockdown ends, the
professors c;al}ed- it a wrong step. Professors sa?id they will

refuse to take exams if they are asked to do so.
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President of Madhya Pradesh College Professors’ Association,
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Prof Kailash Tyagi, said fhere is an urgent need of general
promotion for the students. “If general promotion is given to
school students citing the reason that it won't be possible to
conduct exam, the same applies to.the co'l‘lége students also,”
said Prof Tyag-i.

He added that the professors’ biggest concern is the fact that
students will have to sit i‘n a classroom for the examinations.
Sources said the management of Barkatullah University has
now 'proce'eded to prepare for the examinations. BU has
proposed to conduct these exams from May 28 to June 28.
University Registrar B Bharti said that the final decision is in
the hands of the goverhment, but the uniyersity is completely
prepared for the exams. Notably, around 1.25 lakh students
are étudyin-g in colleges gffiliafed to BU.

Registrar VBharti obined that this time, the academic calendar
should be extended by two more months.
On the contrary, p-rofessors- felt that if universities decide to
organise exams, they may not attend. A senior professor, who

did not wish to be named, said, “This is a sensitive situation. |

will not put my life in danger by invigilating in the exams.”
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ANNEXURE ~P-14
UGC cites top universities like MIT, Cambridge to justify
decision to hold final-year exams

UGC issued a circular Thursday, detailing SOPs for colleges
and that they conduct a risk-assessment before holding

exams. Health of students and staff to be monitored too.

KRITIKA SHARMA 9 July, 2020 4:48 pm IST

UGC buildihg in New Delhi .l Photo: Manisha Mondal |

ThePrint

New Delhi: The University Grants Commission {UGC) has

sought to justify its decision of making final-year exams

mandatory for college and university students by citing top-
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ranking global institutes such as MIT and Cambridge
University which conducted exams during the Covid

pandemic.

The UGC’s decision, announced Monday, drew a lot of flak

from students, parents and faculty members, who questioned

the need to conduct exams when the country is faced with a

health emerge-ncy.

Fqllowing this, the UGC Thursday issued a circular to colleges
and universities, explaining the lrationale behind its decision.
“Presently- several universities h*'avé conducted/planned
exams in o—nli'ne/of-ﬂi‘ne/ blended mode,” the circular said.
“Top-ranking un—iﬁersities- of the woerld have opted for final
exams to be doﬁe remotely. Like Princeton and MIT,
University of Cambridge, Imperial College of London,
University of Toronto and McMaste.r, University of

Heidelberg and University of Hong Kong have_resorted to the

online technology-based model of conducting exams,” it

added.

The UGC also gave examples?' of other universities. like

University of Oxford and National University of Sirigapqre_ a

. that conducted exams in ‘take-home’ format, apart from some
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other universities that used methods like term paper, open
book, presentation, assignments and time-limited exams.

“In.order to.safeguard the larger interest of students, related
to their academic and career progression, particularly those
who are in final yéar/terminal semester, the institutions are

required to chart out a plan to conduct exams,” the circular
added.
SOPs for coHeges
'The circular also detailed Standard Operating Procedures
(SOPs) for institutes with regard to conducting exams.
It asked edrucation institutes to do a risk-assessment before
conducting fhe exams if they are holding them in offline
mode. The SOPs said the level of risk'should l')e perceived
differently for residentia'l and ﬁon-residential students as the
risk is highéi‘ for the latter.
“Higher education [instjtutes) should address the following
concerns — preparation of risk-assessment and subsequent
actions which varies, whether the institution
residential, partially residential or non-residential. rThe

higher risk and bigger challenge is faced by institutions that
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are non-residential, where students will leave daily and come

back the next-day,” the ¢ircular read.

The circular also asked colleges and universities to make sure

they monitor the health of their faculty members,

counsellors; and ¢ther technical and non-teaching staff, who

will interact with students regularly.

It also asked institutes to make sure they follow the basic

safety measures.such as.sanitisation of the premises, thermal.

screening, safe physical distance and wearing of masks.

12 students in one room

Some of the otlier SOPs for institutes inclﬁde making sure

that sanitizers are available at each desk and everyone — -

students and-invigilators — are wearing masks all the time. |

Exam functionaries have also been asked to wear gloves atall '

times, especially while distributing the quest‘i_on‘

papers. Downloading Aarogya Setu app has also-been advised
for-all-staff and students.

Further, the commission has given a sample seating

arrangement plan to colleges, which they can follow.

D IR e v ekt




According to the plan, only 12 students should be made to sit
in a room. Students should also be made to sit one seat apart

from each other.
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ANNEXURE - P-15

University Grants Commissign
Bahaduy Shah Zafar Marg, New Delhi-110002

PRESS RELEASE
18-67-2020

Terminal Semester(s)/ Fmﬁll Year Examinations for The Universifies

Examinations are an integral part of the education system and is a measure students’ lmzﬁiﬂg, k.no\#lec_lge,

skills and other competencies. The performance in examinations contributes to merit, lifelong credibility, _

wider global acceptability for admissions. scholarships. awards. placements. and bettes future prospects.

A large number of best universities across the world including US, UK, Canada, Germany. Australia,
Singapore, Hong Kong and other countries, lave conducied or are conducting: examinations by giving
various options such as Oaline/Offline/Blended or other alternative forms of exaniinations.

In order to safeguard the Iarger interest of the students related to their academic and career progression

globally, the UGC issued Guidelines on Examirations and Academic Calendar on 29% April 2020,

~mentioning that for the students of Terminal Semester(s)/ Final Year Examinations may be conducted
between July 1-15, 2020,
In view of emerging COVID-19 pandemic sifuation it was ditffcult fo conduct the examinations'in e
month of July, 2020, therefore, as per the directions of Ministry of Home, Migistry of Human Resources
Development, and the report of the Expert Committee, UGC issued Revised Guidelines for Examination
and Academic Calendar on 6* July, 2020.

Accordingly, the Universities were required to chart qut a plan for completion of terminal semester/ finat
year exanyinations by the end of September, 2020 in offline (pen & papesr)/ online/ blended (online +
offline) mode following the prescribed protocels / guidelipes refated to COVID-19 pandemic. The
guidelines also mentioned that in case a student of terminal semester/ final year is unable to appear in the
examjnation conducted by the University for whatsoever the reason(s} may be, he/she may be given
opportunity to appear in special examinations for such course(s)’ paper(s), which may be conducted by
the unjversity as and when feasible, so that the student is not put to any inconvenience/ disadvantage.
UGC vide its letter of §th July, 2020 also communicated the Standard Operating Procedure (SQP) for
Conduct of Exaninations a5 suggested by MHRD.

Recently universities were approached to inform the status of the conddct of examination. Quf of 945
Universities (as per the list pintained by UGC till 01-06-2020) the responses were obtained from 755
Universities (120 Deemed Universities, 274 Private Universities, 40 Central Universities and 321 State
Universities). The information from remaining Universities is being obtained.

Qut.of the 755 Universities, 560 Universities have either conducted the examivation or are planning to
conduct. Details are as follows:

i) 194 have already conducied examination (on-line/off-line),

(i) 366 are planuing to conduct examination (on-line/off-line/blended mode) in August/September

In addition, 27 Private Universities, which were established during 2019-20 to till date, their first baich is
yet to become eligible for final examination
Secretmy, UGC
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007202 Comimunity sprea has stanied amd the situalion is bad, obeerves IMA

Representative Image

Communlty spread has started and the situation is bad,

observes IMA
ANI | Updated: Jul 18, 2020 18:05 IST
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New Delhi [India}, July 18 (ANI): With one million people getting affected by
COVID-19 {/topic/covid-19), the Indian Medical Association (IMA (/topic/ima)) is
af fhe view that cammunity spread has started and the situation is pretty had.

While speaking to AN|, Or V K Monga, the Chairman of iMA (/topic/ima) Hospital
Board of India said, "This 1§ ficw an axponential growth. Every day thé number 6f
cases is increasing by more than around 30,000. This is realily a bad situation for

the country. There are s¢ many factors connected with it byt overall this is now
Mic-situation-ig-bad-obse rves- 11230200718 | 504 30/
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072020 Community spreud has stirted ad Uie situation Is bad. vbserves IMA

spreading to rural areas. This is a bad sign. it now shows a community spread.”’

Agcordingto-the latest update by the Union Health Ministry (/topic/health-
ministry), the total confirmed ¢ases reached 10,38,716. There are 3,58,629 acti\'ag'
cases and 6,53,751 cured/discharged/migrated. A total of 26,273 deaths have
been registered to date. L

Pr Monga further said, "Cases are penelrating down inte towns and villages '
where it will be very difficult to contrpl the situation. In Delhi, we were able to- -
contain it, but what about interior parts of the country in Maharashtra, Karnataka,

Kerala, Goa, Madhya Pradesh {(wWhich may be the new hotspots)?”

"All these issues are very important and the state governments should take fuli
care and seek help of the Central government to control the situation,” Monga

saig.

As many as 1,34,33,742 samples have been tested for CoVID-19 (/topic/covid-
19} till Ju'l'y 17. Of these 3,61,024 samples were tested on Friday, indian Council
of Medical Research (ICMR) said.

ICMR ts ramping.up-testing facilities reqgularly. At present, 885 government
laboratories and 368 private faboratory chains are conducting COVID-19
(/topic/covid-19) tests across the country.

“This is a viral disease that spreads very fast. To contain the disease there are
only two options. Firstly, 70 per cent population contracts the disease and gets
immune, and other is getting an immunisation (/topic/immunisation),” stated

Monga.

Vaccination, being the greatest hope to contain COVID-19 {/topic/covid-18),
Indla's two indigenous vagcineg makers would be starting human trials soon.
"There has to be phases of trials then human trial, then efficacy and slde effects.
Also, importantly it has to be seen how long this immunity wlll last because most
of the patients are unable to go beyond three months of immunity,” said Dr
Menga. (ANI)

TAGS : MA COVID-19
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IN THE SUPREME COURT OF INDIA . O\S
CIVIL ORIGINAL JURISDICTION
L.A. NO., OF 2020
IN
WRIT PETITION (CIVIL) NO. OF 2020
IN THE MATTER OF: -
YASHDUBEY ~ ..PETITIONER
VERSUS |

UNION OF INDIA & ORS. ..CONTESTING RESPONDENTS

APPLICATION FILED ON BEHALF OF THE PETITIONERS

SEEKING AD- INTERIM RELIEF

To

The Hon'ble lChie'.f Justice of India and

His Companion Judges of the Supreme Court of India

The humble_petitidn of the Applicant above named

MOST RES-PECTF-[.ILLY SHOWETH:

' 1. The present writ petition, has been filed by the- Petitioner, Mr.

Yash Dubey, who is a final year law student of the Career College
of Law, Barkatullah Qniversity, Bhopaﬁ (M.P.) and is also the

circle head -of Madhya Pradesh {(Student Wing) -of the Youth Bar
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Association of India (“YBAl") seeking issuance of a writ in the
nature of mandamus, order or direction of similar nature to the

respondents to take immediate and effective actions to protect

the life of the petitioner and thousands eof similarly placed

students whose.basic right to life which includes right to health

is being violated in view of the notification dated (06.07.2020

issued by the ministry of home éffa-irs and the revised guidelines

dated 06.07.2020 issued by the university grant commission
inter alia providing for the compulsoery conduct of final term
-examination and -also issue a-direction to the respondents to

devise an alternative model for assessment of the final year

students in wake of corena virus disease outbreak (‘COVID-19’)
wreaking havo¢ with mankind.
The contents of the writ petition may be read as part and parcel

of this. application and the same are not being repeated herein

for the sake of brevity.

It is most respectfully submitted that in wake of unprecedented

situation of health e'merge'.ncy,. the MHA Notification and the

Revised WUGE Guidelines are in flagrant violatien of the
fundamental rights of the students as it fails to take into
consideration the hardships that will be faced by the thousands

of students while appearing in examination either through
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offline -or online medium. It is pertinent to note that a.lot of
students have migrated to their home towns and will have to
travel to the source where the examination will be conducted

which will expose them to a lot of risk. This will alse invelve risk

of staying in.shared accommodation as various colleges and
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hostels have been converted into quarantine centres. Further,
. the online mode of conduction of exa-m-i-nati:on- fails to consider
the infrastructural disparities, which will work against several
students who do not have access to internet, laptops or

computers, which is paramount for cenduct of online

examination.
4. It is most respectfully submitted that in view of the COVID

induced lockdown, a lot of parents have undergone substantial

TR

pay cuts and even lay offs and in light of the same, it will be

extremely difficult for a large section of the students to pay their

examination fee or to bear stay and travel expenses to the source
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where the examination will be conducted.

5. It is most respectfully submitted that India has.already crossed

‘back lockdown of various types, the deadline of September 2020

for conduct of examination is unattainable and if the virus

R

continues to spread, no university/college administration will be
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in a position te announce examinations and the students will

continue to be in a limbo about their future.

. It is most respectfully submitted that the suggested model of

conduction of compulsory examination takes the students

backwards rather than forward. It effectively brings in second
phase of postponement of examination, which creates a cloud of
uncertainty for the states like Mad—hya Pradesh, Rajasthan,
Chattisgarh, Pﬁnjab and West Bengal, which already decided to
cancel examination.

It is most humbly submitted that the Revised Guidelines not only
provides for a model which is extremely dangerous for the lives
of thousands of attendees (studenté : o_f final-year/semester
cohorts) but at the same time it is extxjémely dangerqus for the
Professor’s who will be invigilating the exarri’sl. -, | |

It is. most respectfully submitted that after the;'iésuaﬁcé Qf the
MHA notification and the Revised UGC Guidelines several states

including Delhi, Tamil Nadu, Punjab, Maharasthra, Odisha and

West Bengal have announced cancellation of all upcoming

examinations to be conducted in state universities, both for final
year/semester students. The Government of Delhi stated that the

conduct of examination would be “unfair” as the teaching-leading
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| | A4
process was hampered due to COVID-19. The Government of
Tamil Nadu ‘s:ta-tecl that it is not in a position to conduct
examination until September 2020, as several educational
institutions have been converted into COVID-19 care centres.

9. The Petitioner is seeking intervention of this Hon'ble Court for
the protection of the fundamental rights of the Petitioner,
members of the Petitioner No. 2 and thousands of similarly
placed students "and therefore irreparable loss and injury would
-result to them if interim measures are not granted.

In view of the above submissions, it is most respectfully prayed that

this Hon'ble Court may be pleased to: y
PRAYER i

It is, therefore, respectfully prayed that this Hon'ble Couj"t .nllay be
pleased to: R

(a) Stay the operation and effect of the notification dated 06.07.2020

issued by the ministry of home affairs and the revised guidelines

dated 06.07.2020 issued by the university grant commission till

the pendency of the heariﬁg and till the final disposal of th_e 

present writ petition, and further Respondent Nos. 1 and 2 be

restrained from acting against any university/institution for non-
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 “tonduct of examination, in view of the grave circumstances, due
to COVID-19;

: (b)that pending the hearing and final disposal of the. present ‘writ

petition, grant ad-interim relief in terms of prayer (a); -

A[ll":) Pass such other and further orders as this Hon'ble Court may

deem fit and proper in the facts and circumstances of this. case.

Applicant

Drawn on: 2’.07.2‘020

Filed on:  26.07.2020

Drawrfaud Filed By:
) KAMAL

Advocate on Record for the Petitioner
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IN THE SUPREME COURT OF INDIA
CIVIL ORIGINAL JURISDICTION
LANO.  OF2020"
IN |
WRIT PETITION (CIVIL) NO. OF 2 020

IN THE MATTER QOF:

YASH DUBEY ...PETITI‘QNER |

1
|
i
é

VERSUS

{UNION OF INDIA & ORS. ..CONTESTING RESRONDENTS

APPLICATION SEEKING URGENT LISTING OF THE WRIT

PETITION DUE TO EXTREME URGENCY.

To

The Hon'ble Chief Justice of India and

His Comipanion Judges of the Supreme Court of India

The humble petition of the Applicant above named

R R N T T e A e

B . MOST RESPECTFULLY SHOWETH:

gt X F AR
Bebork

1. That the Applicant has filed the accompanying Writ Petitibn

e e
e D T

under Article 32 of the Constitution of India, praying for a writ of

mandamus or similar order or direction to the respondents to ok
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take immediate and sincere action to prevent gross hardship
which will be suffered by the Petitioner, members of the
Petitioner No. 2 association and similarly placed thousands of
students due to issuance of notific_ation'dated 06.07.2020 issued
by the Ministry of Home Affairs (‘MHA’). and 'the Re\}ised
Guidelines on Examinafior; and Academic Calendar for the
Universitigs issﬁed by the University Grant Commission (“UGC”)
on 06.07.2020 (“Revised UGC Guidelines”) providing for the

compulsory conduct of final term examination by Universities

and Institutions.

The contents of.the writ petition and the stay apﬁ)l-ication may be
read as part and paréel of this application and the same are not
being repeated herein for the sake of brevity.

That the Applicant has filed the present Writ petition which needs
to. be listed befo.re this. Hon'ble Co.u.x:f;. due t‘vo._ th.e‘ following
;grouh-ds of urgency: o |

a. The Applicant herein, vide the present writ petition

brings to. the notice of this Hon'ble C.o.u.rt,.. the grave and .

serious problems faced by thousands of students across
the country in view of the recent MHA notification and

the UGC guidelines, inter alia providing for compulsory

s e e U S I R LR ARG S L oy h L nn mre s bt
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conduct of examination through offline/ c.wnlin‘e/blénded
model. The Applicant in the present wri.‘c' .pe-tifion
mentions instances which clearly reflect that the
conduct of the examination for final year students is

impossible and impracticable;, during the COVID-19

T P A e o o e

pandemic;
b. The ‘Applica._nt. heréfn, vide the.present writ petition has E
also highlighted the problems associated in conducting (
the examination before the deadline of September 2020,

- as provided in the MHA notification. While India has

G
beeTana e

already crossed the tally of 10.38 lakh and while the

SCR

number of states are bringing back lockdown of various

i
LR

types, the deadline of September 2020 for conduect of

S
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gxamination is unattainable and if the virus centinues to
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spread, no university/college administration will be in a
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positien to announce examinations and the students
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will continue to be in a limbo about their future.

S

c. The need of the hour therefore is to safeguard the
fundamental right of thousands of students across the

country. It is most humbly submitted that the conduct

of examination (either online/offline/blended) in the

T I e Y

et
Delnt

SO

prevailing unprecedented circumstances of health
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emergency will expose the examinees to a great risk
and will amount to flagrant violation of basic principle

of right to health which is an importaﬁt facet of right to

, life,
4. In such circumstances, it is critical that the present petition may
be listed, at the earliest, in order to protect the basic ri.gh'.t of the

P‘eﬁtioners as well as thousands of students, across the country.
PRAYER
i‘t‘ is, therefore, respectfully prayed that this Hon’ble Court may be
pleased to grant:

a)  Listing of the present writ petition urgently because of the

b)  Passany other Order (s) as this Hon’ble Court may deem fit in

A L

the interest of justice.

R

DRAWN AN D BY:
2

RAJ KAMAL
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ADVOCATE FOR - THE
PETITIONER '
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IN THE SUPREME COURT OF INDIA

CIVIL ORIGINAL JURISDICTION

LA. NO. OF 2020
IN
WRIT PETITION (CIVIL) NO. OF 2020
IN THE MATTER OF:
YASH DUBEY '~ | ..PETITIONER
VERSUS E
'UNION OF INDIA & ORS.  ..CONTESTING RESPONDENTS

APPLICATION FOR EXEMPTION FROM FILING COURT FEES

ALONGWITH THE PRESENT- WRIT PETITION DUE TO NON-

AVAILABILITY OF THE SAME IN LIGHT OF THE LOCKDOWN.

TO
THE HON’BLE CHIEF JUSTICE

OF INDIA AND HIS COMPANION

JUSTICES OF THIS HON'BLE COURT

T e e o e e RS SR R TR

-~ THE HUMBLE PETITION OF THE PETITIONER ABOVE NAMED

. MOST RESPECTFULLY SHOWETH:

1. Thét the Applicants have filed the accompanying Writ Petition under

e

Article 32 of the Constitution of India, praying for a writ \Qf-m-éndamuls

B s e A A e x
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or similar erder or directi-qn- to the respondents to take i-mrh-edi-ate
and sincere action to prevent gross hardship which will be suffered
by the Petitioner, members of the Petitioner No. 2 association and
simila-rly‘-placed thousands-of students due to issuance of notification

dated 06.07.2020 i$sued by the Ministry of Home Affairs ‘MHA") and

the Revised Guidelines on Examination and Academic Calendar for

the Universities issued by. the University Grant Commission (“UGC”)

!
!
3
.
:
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|
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;
Y
z

on 06.07.2020 (“Revised UGC Guidelines”) providing for the

compulsory conduct of final term examination by Universities and

Insttutions.

2. That the entire facts and circumstances of the case are not narrated
here for the sake of brevity and the facts and circumstances narrated

in the accé-m-pa-nyi-ng Writ sh}:\ll- be treated as part and parcel for the

purposes of adjudication of the instant application for exemption

from filing Court Fees alongwith the present.Application due to non-

availability of the same in light of the lockdown.

3. It is submitted that the Applicants were unable to procure the

R e e e ey Sy e T S LT

LA

requlisite Court Fees alongwith the preseﬁt. Applicatio_n‘

notarized/attested due to-non-availibility of the same in lig-ht-' of the

i w bl G G LY
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lockdown implemented. It is further submitted that the Applicants
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undertake to file the required court fees at the earliest before the

listing of the present Writ Petition.

. Itis, therefore, in the interest of justice prayed that the present Writ

Petition is exempted to be filed without the requisite Court Fees,

. The present application is bonafide and in the interest of justice.

PRAYER

1t is, therefore, most respectfully prayed that this Hon’ble Court be

pleased to:

Grant exemption from filing Court Fees alongwith the present
application due to non-availability of the same in light of the

lockdown;

“pass such further order or orders as this Hon’ble Court may deem fit

and proper in the facts and circumstances of the case.

AND FOR THIS ACT OF KINDNESS THE PETITIONER SHALL IN

DUTY BOUND EVER PRAY. -
(RA] KAMAL)
| ADVOCATE FOR THE PETITIONER
FILED ON:3)\.07.2020
NEW DELHI
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IN THE SUPREME COURT OF INDIA

- CIVIL ORIGINAL JURISDICTION

LA. NO. 0F2020 -
N
. WRIT PETITION. (CIVIL).NO. OF2020.
IN THE MATTER-OF: " |
VASHDUBEY | - PETITIONER
VERSUS
UNION OF INDIA & ORS. .CONTESTING RESPONDENTS o E

APPLICATION FOR EXEMPTION FROM FILING ORIGINAL
NOTARISED AFFIDAVIT AND VAKALATNAMA ALONGWITH THE
PRESENT WRIT PETITION' DUE TG NON-AVAILABILITY OF THE

SAME IN LIGHT OF THE LOCKDOWN.

TO
THE HON'BLE CHIEF JUSTICE i
OF INDIA AND HIS COMPANION 5
JUSTICES OF THIS HON'BLE COURT f:
'THE HUMBLE PETITION OF THE PETITIONER ABOVE NAMED i:{
MOST RESPECTFULLY SHOWETH: | ¥
1. That the Applicants have filed the accompanying Writ Petition under “
Article 32 of the Constitution of India, praying for a writ of mandamus f

or similar order or direction to the respondents to take immediate and

sincere action to prevent gross hardship which will be suffered by the

Petitioner, members of the Petitioner No. 2 association and similarly

=oAL L X LTS TR T PPy

T

placed thousands of students due to issuance of notification dated
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06.07.2020 issued by the Ministry of Home Affairs (‘MHA’) and the
Revised Guidelines on Examination and Academic Calendar for the
Universities issued by the University Grant Commission ("UGC") on

06.07.2020 (“Revised UGC Guidelines”) providing for the compulsory

conduct of final term examination by Universities and Institutions.

. Thatthe entire facts and cirﬁﬁmstances of the caseare not n_arrated here

for fhe sake of brevity and the facts and circumstances n_afrated 1n the |
accompanying Writ shall be treated as part and parcel forfthe p‘urpoé_es '
of adjudication of the instant application for exemption‘i. fro-m filing
Or'iginal/Notarised Affidavit and Vakalatanama alongwith'tl.le present '

. Writ Petition due tg non-availability of the same in light of the lockdgwn.

. It is submitted that the Applicants were unable to procure the original

Notarised Affidavit and Vakalathama alongwith the- pi'esent Writ
Petition due to non-availibility of the same in light of the lockdown
implemented. It is further submitted that the Applicants undertake to

furnish the original notarised affidavit and Vakalatnama at the earliest.

. It is, therefore, in the interest of justice prayed that the present Writ

Petition is exempted to be filed without the Original Notarised Affidavit

rﬁnd Vakalatnama.

. The present.application is bonafide and in the interest of justice.

YE

It is, therefore, most respectfully prayed that this Hon'ble Court be

pleased to:

;
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a) Grant exemption from filing original Notafized affidavit and
Vakalatnama alongwith the present Writ Petition due; to non'-avail‘ab‘ility

of the same in light of the lockdown;

. b) passsuch further order or orders as this Hon'ble Court maj} deexh fitand.

'

oo ‘proper in the factsand circumstances of the case.

AND FOR THIS ACT OF KINDNESS THE PETITIQNER SHALL IN DUTY

R . v — e o o

BQUND EVER PRAY.,

;
g

_ ~.ADVOCATE FOR THE PETITIONER

FILED OINQ\.O'?.ZOZO

NEW DELHI
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IN THE SUPREME CQURT OF INDIA
CIVIL ORIGINAL JURISDICTION
UNDER ARTICLE 32 QF THE CONSTITUTION QF INDIA
(PUBLIC INTEREST LITIGATION PETITION)
WRIT BETITION (CIVIL) NO. OF 2020

INTHE MATTER OF:

Mr. Yash Dubey & Anr,. ... Petitioner

Versus - ‘ . |
Union of India & Others - | .o...Contesting Respondents :

V‘« . .- \ ) . ] o
: I; We PETITIONER (Plaintiff(s) /Appellant(s) /Petitioner(s).
/Respondent(s) in the above suit/appeal/special leave petition/reference do
hereby appoint and retain Mr. Raj Kamal, Advocate, Supreme Court of India,
New Delhi to act and appear for me/us in the above matter and on my/our
behalf to. conduct and prosecute of defend the same and all proceedings that
may be taken in respect of any application connected with the same or any
decree or order passed therein including proceediiigs in taxation and
. application for review to file and obtain return of documents, and deposit and
 recelve money on my/our behalf in the said matter and to represent me/us and .
to take ail necessary steps on my/our behalf in the above matter. 1/ we agree to
ratify all facts done by aforesaid advocate in pursuance of this authority,

Dated this the 20 day of July, 2020

CERTIFIED, IDENTIFIED, SATISFIED & ACCEPTED
Qokidin, i umth
Advocate, Supreme Court APPELLANT(S)/PETITRONER(S)/ : £
' RESPONDENTLS) ,
MEMO OF APPEARANCE
To,
The Registrar, i
Supreme Court of Lndis, . 5
New Delhi ' &
Sir, ’»
. - Please enter my appearance in the above mentioned magter on behalf .,
of the -
Yours faithfully, #
. (RANYAMAL)
' Code: 2077
E OFFICE CHAMBER . b
2 , : D-11,-GFJUNGPURA EXTENSION, SUPREME COURT, NEW DELHI-01 i
g S NEW DELHI-14 ‘
§§,’ n o PH: 9873748646/ 011-43011501 CLERK: DEEPAK SINGH ~ i
Eo - Email: rajkamal.adv@gmail.com PH: 9910431001 i
: Rajkamal@rkchambers.in ' _ - &
“ RHJ KAMAL
ADVOCATE o {

UPREME COURT QF INDIA
D-1§, G.F., JUNGPURA EXTENSION, i
NEW DELHI-110014

M: +91 9873748646, TEL: 911 4301 1501 ¢
Email: rajkemol.adv@gmail.com ';

ot
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INTHE SUPREME COURT OF INDIA
, CIVIL ORIGINAL JURISDICTION
UNDER ARTICLE 32 OF THE CONSTITUTION OF INDIA
(PUBLIC INTEREST LITIGATION PETITION)

. WRIT PETITION (CIVIL) NO. OF 2020
IN THE. MATTER OF:
Mr. Yash Dubey & Anr. -+.-Petitioner
Versus
Union of India & (;;her-s | % ...... Contesting Respordents
VAKALATNAMA

I/ We PETITIONER (Plaintiff(s) /Appellant(s) /Petitioner(s)
/Respondent(s) in the above suit/appeal/special leave petition/reference do
hereby appoint and retain Mr. Rai Kamal, Advocate, Supreme Court of
India, New Delhi to act and appear for me/us in the abgve matter and on
my/our behali to conduct and prosecute of defend the same and- all
proceedings that may be taken in respect of any application connected with
the same or any decree or order passed therein including proceedings in
taxation and application for review to file and obtain returs of dgcumeants,
and deposit and receive money on my/our behalf in the said matter and to
represent me/us and tg take all necessary steps on my/qur behalf in the above
matter. I/ we agree to ratify all facts done by aforesaid advocate in pursuance

of this authority.

Dated this the 20 duy of July, 2020
CERTIFIED, IDENTIFIED, SATISFIED & ACCEPTED

. 8

¢ )

Advocate, Supreme Court APPELLANT(S)/PETITIONER(S)
' RESPONDENT(S)
MEMO OF APPEARANCE
To, )
The Reglstrar,
Supreme Court of India,
New Delhi
Sir, .
Please enter my appearance in the above mentioned matter on behalf
of the
Yours faithfully,
RAJ KAMAL)
‘ Code: 2077
OFFICE ' CHAMBER
D-11, GF,JUNGPURA EXTENSION, SUPREME COURT, NEW DELH
. NEW DELHI-14 . ‘
PH: 9873748646/ 011-43011501 CLERK: DEEPAK SINGH —
Email: rajkamal.adv@gmail.com PH: 9910431001 - AJKAMAL
Rajkamal@rkchambers.in ADVOCATE
' ' $UPREME COURT OF INDIA

. D-11, G.F., JUNGPURA EXTENSION,
" NEWDELHI-110014
M: +97 9873748646, TEL: 011 4.301 1501
Empils rajkamal.adv@gmail.com

T T L L D e ey

LR A

A

N e L o e e e

P

)
)
3
i
1
L
b
»
.
1
v



A S LT AR LT O

—— nat ——

YOUTH BAR ASSOCIATION OF INDIA- (REGD )
BS (Basement) Jangpura Extensxon New Delhl 110017

- mw_tbbangs
, Ref No. app-student—wing(writfsdugc)
%WSRA‘DVQCATE " L . . h .
! 'MS. ASHWARYA BUATL SR ADVOCATE -| - 15¢ July, 2020
MRANESHSHARMA |  AUTHORITY LETTER '
{:MR SRIRISH MEHRQTRA . : ,.
" MS: MANIU JETLEY. |
| MR PRASHANT DN | Mr, Rahul Kumar $/0. Mr. Dhanan]ay Kumar R/o. |
[Vswasmngamoe Co-operative Colony, - Dipugarha, . Hazari Bagh, |
ﬁg@;g@ggmm { Jharkhand - National President of our student wing is :
OVERERTSIGH SRR T hereby authorized to file, sign and verify the writ

._:_u—n.%f’%%ns&cnum. | petition-under Article 32 of the Canstitution of Inda, |
£ PRESIDENT: Twhich: is to be filed beforethe Hon'ble. Supreme

| Court of India concerning the students against the

|action of the Universities Grant Commlsswn. '

lwash hlm success. YN -

N L e T o o e i e e

N .
,MR.MANouARPRAmr s
1 ﬁ lgusmménm&\u DAY SANPREETSINGHAJIAMI
.| MS.SHWETAPANDEY = - Advocate, Supreme: Caurt
| MR VARUN MISHRA - o
MS. RICHA DI‘I’ARI:IH:;NTLA 5 Nabonal President
MS. AASTHA VAS ar Ass0;
‘] MR SHARIQ ALL Kgm Youth Bar Asso: Of India
SINGH / ;
. MR KULDEEP , " B-3, Basement, Jangpurd :
STATE pRF,smrm;g, , . - ‘. . N Extgnsion New Deini - 14’ ;
‘| MR KULDEEPRAL- wﬁths-L | o o |
. | MR PEEYUSH BHATIA - Chatﬂsaarh I I . SANPREEl‘ SINGH AJMANI |
| MR MUDASSI NAQSHBANDI - ek {0 o I ADVOCATE 5
B NATIONAL PRESIDENT 'YBAI Eg

MR.SUNTTPALSNGHAULAKH huuah
MR LAﬂTKAUSH‘K Harayma ‘

§ ‘MR GAGANDEEP'S. IRMAY - Chandlgad!
| WS CRITRANGDA - Rajosthan.

. MKANKUR'J.@-D:JE: E 7 S -
I- Mksuunvbamm@-‘ﬂim.naq‘qa S ‘ - o
M&'smm;\wksnﬂwmmm B
MR.AKSHAYLATWAL umnkmd o
i mmvmmwsum quum

o mmmm_w._ ~ sk |
1 MR.VENKATP-WTEN'DM Telengana
| MR INDRAEET KUMAR - Bitar

- { MR SAURABH GAUTAM - Eﬂﬂﬁﬂ\'ﬁﬂg
VT"‘MR.,RAHU[:KUMAR - Students Wing '
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